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REPORT OF OVERSIGHT COMMITTEE NGT UP LUCKNOW
IN COMPLIANCE OF ORDERS PASSED IN OA NO. 325/2015
IN RE: LT COLONEL SARVADAMAN SINGH OBEROI VS UNION OF INDIA AND OTHERS

I. INTRODUCTION

The water bodies have both direct and indirect use values. The stored water may be used
for consumptive purpose as well as non-consumptive use like irrigation, fishing, ecotourism,
etc. Water bodies are also sites of artistic, religious and spiritual pursuits, having social
benefits. In view of this, there is a need to initiate steps towards restoration, conservation
and management of lakes/ponds/rivers/groundwater etc. According to Jiggs et.al (2017)*
small water bodies, including ponds and small lakes, low-order streams, ditches and springs,
are the most numerous freshwater environments globally, are critical for freshwater
biodiversity and are increasingly recognized for their role in ecosystem service delivery. Such
water bodies remain the least investigated part of the water environment and is excluded
from water management planning. This kind of negligence deteriorates their condition.

According to an article in Down to Earth (2019)2, in the last few decades, water bodies have
been under continuous and unrelenting stress, caused primarily by rapid urbanisation and
unplanned growth. Encroachment of water bodies has been identified as a major cause of
flash floods in Mumbai (2005), Uttarakhand (2013), Jammu and Kashmir (2014) and Chennai
(2015). Further, water bodies are being polluted by untreated effluents and sewage that are
continuously being dumped into them. Across the country, 86 water bodies are critically
polluted, having a chemical oxygen demand or COD concentration of more than 250 mg/I,
which is the discharge standard for a polluting source such as sewage treatment plants and
industrial effluent treatment plants.

Il. FEW ORDERS PASSED IN O.A 325/2015 AND RELATED CASES BY HON’BLE NGT

1. The issue for consideration in the original application no. 325/2015 filed on 14.08.2015
was identification, protection and restoration of water bodies in the State of Haryana.
However, in the light of proceedings which took place, the scope of the application was
extended to the entire country, in the interest of protection of environment.

2. On 14.08.2015 an application was filed before the Tribunal regarding improper
maintenance of water bodies in Gurgaon district, Haryana. As per status report on behalf of
Haryana in the order dated 20.07.2018 of Hon’ble NGT “there are 1216 water bodies in the
State of Haryana which are larger than 2.25 Ha and 123 water bodies which are in
possession of the State in Gurgaon District while the total number of the water bodies are
641 (later corrected as 647) in Gurgaon District”. The Tribunal ordered that 123 bodies

! https://link.springer.com/article/10.1007/s10750-016-3007-0
? https://www.downtoea rth.org.in/blog/water/india-needs-to-conserve-waterbodies-and-value-them-65998
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which are in possession of the State be properly maintained and restored. Further, it was
directed that “an exercise be undertaken in the entire State of Haryana to identify water
bodies. On such identification, water bodies be assigned Unique Identification (UID) number
and steps are taken for restoration”. Report regarding it to be submitted within six months
from the date of order.

3. Vide order dated 10.05.2019, it was mentioned that on 25.04.2019, a status report was
filed by the Haryana Pond and Waste Water Management Authority (HPWWMA) stating
that “HPWWMA has been established under a State Act called the HPWWMA Act, 2018
notified on 23.10.2018 for development and protection of ponds and matters connected
therewith. Pond has been defined as a tank or lake or any other inland water body having an
area of 0.5 acre or more. The authority is to undertake survey and take steps for restoration
of water bodies, PDMS (Pond Data Management System) has been developed which can be
accessed through http://hpwwma.org. DPMOs (District Pond Management Officers) are
appointed for each District. As per PDMS data, 16306 ponds fall under the Panchayat and
265 ponds fall under the Urban Local Bodies. The same have been given UID numbers and
work of development will be undertaken by DPD (Development and Panchayat
Department). The work for connecting the ponds with the nearby canal network will be
executed by the IWRD (Irrigation and water Resources Department). 200 most problematic
and overflowing ponds will be addressed during 2019-20. 193 model ponds which are
overlapping with the said 200 ponds will be developed in first phase for which a plan has

been prepared”.

4. The Gurgaon Metropolitan Development Authority (GMDA) also gave its report stating
that “water bodies in the District are owned by 20 different entities. Work of restoration of
123 water bodies was taken up which has been widened to improve 647 water bodies. In all
826 water bodies, as found as per record, the task involves identification and verification of
data, review and categorization of water bodies, assigning UID numbers, preparation of
maps and analysis of information in regard to size, restoration potential, etc. 20 percent of
the water bodies are at risk due to discharge of untreated sewage, industrial effluents or
waste water”. In the same order, it was mentioned that not even a single water body has so
far been taken up for restoration in spite of the exercise undertaken for identification of the

water bodies.

5. Thus, the Tribunal directed that the steps for preventing dumping of solid waste or
discharging of effluents are urgently required. The State of Haryana may take necessary
steps in terms of the status report referred to in para 3 & 4 of order dated 10.05.20109.
Further, the Tribunal, taking into consideration the importance of water bodies stated that
general directions in this case be issued to all States/UTs.

“There can be no dispute that the water bodies play significant role in
recharge of ground water, preventing soil erosion, harnessing rain water



and maintaining micro-climate in the area. Need for conservation and
protection of water bodies is thus obvious. This requires involvement not
only at the level of the State but also at the level of the community for which
State needs to take initiative. The threat caused to the water bodies is by
dumping of waste, discharge of effluents and encroachments. The steps
required for restoration will include preparation and implementation of
catchment area treatment plans, setting up of green belt and wherever
viable setting up of bio-diversity parks around the water bodies, cleaning up
of the garbage/debris and demarcation by the Revenue Department on
identification survey and demarcation. Each water body is required to be
given a geo- referenced-UID and an action plan is required for restoration
and protection of each of the water bodies. In this view of the matter, need
for conservation and protection of water bodies is not confined to the State
of Haryana alone but extends to the whole country”

6. The Supreme Court and the Tribunal have passed several orders in different cases related
to management and conservation of water bodies in the states. Some significant
observations and directions are:

-The Hon’ble Supreme Court in Hinch Lal Tiwari v. Kamala Devi & Ors (2001) 6 SCC 496

observed:

“It is important to notice that the material resources of the community like
forests, tanks, ponds, hillock, mountain etc. are nature's bounty. They
maintain delicate ecological balance. They need to be protected for a
proper and healthy environment which enables people to enjoy a quality
life which is the essence of the guaranteed right under Article 21 of the
Constitution. The Government, including the Revenue Authorities i.e.
Respondents 11 to 13, having noticed that a pond is falling in disuse,
should have bestowed their attention to develop the same which would, on
one hand, have prevented ecological disaster and on the other provided
better environment for the benefit of the public at large. Such vigil is the
best protection against knavish attempts to seek allotment in non-abadi
sites.”
The above observations advance the Public Trust Doctrine which is based on the principle
that certain resources like air, water and forests have such great importance to the people
as a whole that the same cannot be subject of private ownership.

-In M.C.Mehta vs. Union of India, the Supreme Court ordered constitution of Central Gound
Water Authority aimed towards groundwater conservation.



-The Tribunal vide order dated 07.05.2019 in O.A No. 176/2015, Shailesh Singh Vs. Hotel
Holiday Regency, Moradabad & Ors, directed the CGWA to prepare a policy for conservation
of groundwater with a robust institutional mechanism for surveillance and monitoring with a
view to enhance access to ground water for drinking purposes in OCS areas by way of
appropriate replenishment practices which can be properly accounted and measured as well
as to sustain the flood plains of rivers in terms of e-flows, augmentation of subterranean
flows and preservation of other water bodies.

-The Tribunal also considered the matter in the context of Delhi, vide order dated 30.08.2018
in Original Application No. 496 of 2016, Tribunal on its own Motion Vs. Govt. of NCT of Delhi
& Ors. Irrespective of the subject being covered by a particular State statute, the protection
of water bodies is an essential need for protection of environment as held in Hinch Lal Tiwari
(Supra). Such requirement is covered by the ‘Precautionary’ principle as well as the
‘Sustainable Development’ principle which are required to be enforced by this Tribunal under
Section 20 of the NGT Act, 2010.

- Original Application No.673/2018, News item published in “The Hindu” authored by Shri
Jacob Koshy titled “More river stretches are now critically polluted : CPCB. In O.A. No.
148/2016, Mahesh Chandra Saxena Vs. South Delhi Municipal Corporation & Ors., vide order
dated10.05.2019, it was observed that reuse of treated sewage water as well as restoration
of water bodies are connected to ground water conservation, which in turn is connected to
remedying the pollution of polluted river stretches.

7. The Tribunal directed all the States and UTs to review the existing framework of
restoration all the water bodies by preparing an appropriate action plan. Three months
timeline was given to prepare the action plans and a report to be submitted to CPCB. CPCB
was directed to review all the plans and provide its comments to the Tribunal within two
months thereafter. “The Chief Secretaries of all the States/UTs in the course of undertaking
monitoring exercise in pursuance of the order of this Tribunal in O.A No. 606/2018,
Compliance of MSW Rules, 2016, may also include restoration of water bodies as one of the
items as the same is also incidental to waste management which are covered by orders in
0.A No. 606/2018, Compliance of MSW Rules, 2016.The CPCB may prepare and place on its
website guidelines in the matter of restoration of water bodies in the light of above order

within one month.”

8. In pursuance of the above, the learned counsel for the CPCB submitted the status report
during the course of hearing. It was stated that indicative guidelines for restoration of water
bodies have been uploaded on the website of the CPCB on 18.06.2019 but most of the
States have not submitted their action plans.

9. CPCB constituted an expert committee vide order dated 28.08.2019 under the
Chairmanship of MS, CPCB comprising, representatives of MoEF&CC, MolS, MoHUA, IIT
Delhi, officials of CPCB and DHWQM-I as member convener. First meeting of the expert
Committee was held on 16.09.2019. The Tribunal had suggested following actions:



S.No. | Activity proposed Organization Responsible
1. Identification and Geo-Tagging of NRSA, State Space Application Centre and
Ponds or Lakes in the Country Concerned State Departments
2, Assessment of Water Quality of Through Laboratories approved under E(P)
Ponds or lakes. Act, 1986 by the Concerned State
Department/ULBs/State Environment
Dept./SPCB/PCC.
3 Prioritization of Ponds or Lakes for State Environment Dept./SPCB/PCC.
restoration in consultation with the
respective SPCB.
4. Preparation and submission of State Environment Dept./SPCB/PCC.
action plan

10. The CPCB conducted a workshop on 30.1.2020. Learned counsel for the CPCB stated that
further progress in the matter is being monitored and a status report will be filed before the
next date. It was informed that only 14 States/UTs have furnished information which is not
complete while 22 States/UTs have not furnished any information.

11. The Tribunal directed that the “required information may be furnished by all the
States/UTs by March 31, 2020 positively to the CPCB failing which the States will be liable to
pay compensation at the rate of Rs. 1 lakh per month till information is furnished. Payment
of compensation will be the responsibility of the Chief Secretaries of the respective
States/UTs. It was also directed that the action plans should provide for commencement of
the work by 01.04.2020 and conclusion by 31.03.2021. The CPCB will be at liberty to issue
appropriate directions to all the States/UTs by for compliance. The Ministry of Jal Shakti is
also at liberty to take further remedial action in the matter”.

12. Vide order dated 1.6.2020, it was mentioned that CPCB has filed its further response on
22.05.2020 seeking further time on account of Covid—19 Pandemic. The Tribunal, in view of
the fact situation noted above extended the time for the States to complete action in terms
of order dated 25.02.2020 till 31.07.2020. The CPCB may thereafter file its report by
31.10.2020.

The Hon’ble NGT noted that “once adequate capacity enhancement of water bodies takes
place, excess flood/rain water can be channelized by using appropriate water harvesting
techniques. This action needs to be coordinated by the District Magistrates in coordination
with the Department of Irrigation and Flood Control or other concerned Departments such
as Department of Rural Development/Urban Development/Local Bodies/Forests/Revenue
etc. The District Magistrate may as far as possible hold a meeting of all the stakeholders for
the purpose as per the District Environment Plan or Watershed Plan within one month from
today. The District Magistrates may also ensure that as far as possible at least one
pond/water body must be restored in every village, apart from creation of any new
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pond/water body. Action taken in this regard may be compiled at State level and reports
furnished to the Chief Secretaries of the States by the concerned District Magistrates.
Consolidated report of the State may thereafter be forwarded to the CPCB preferably by
31.08.2020 and CPCB may cover this aspect also in its meeting”.

l1l. MONITORING BY OVERSIGHT COMMITTEE

The Oversight Committee reviewed the compliance of directions passed by Hon’ble NGT in
O.A 325/2015 vide order dated 1.06.2020. The key points from the minutes of meeting
dated 26.06.2020 (refer Annexure VII) are presented below:

1. Action plan to be submitted by all districts: In the meeting, the Committee sensitized
the representatives from various departments regarding the gravity of the situation and
asked them to submit response to the CPCB as per the timeline i.e. by 31.07.2020. In case of
non-compliance, Hon’ble NGT has ordered that the State shall be liable to pay Rs. 1
lakh/month till information is submitted. The Committee directed the concerned
departments to formulate and implement the action plan of water bodies as per CBCB
format within the timeline.

2. Identification and geo tagging of ponds: Rural Development Commissioner, Shri Ravindra
Naik informed the Committee that identification of ponds is being done and
restoration/rejuvenation work is in process. Representative of the UPPCB informed that the
Department of Environment has sent the format of CPCB to all the concerned Departments
and asked them to furnish information as per format. Representative of the Department of
Forest informed that a list of all the wetlands (under its authority) with geo-reference has
been prepared. The Committee noted that such a list is to be provided and steps are to be
taken to assign a unique ID to every water body.

3. Steps for restoration of water bodies: The representatives from Minor Irrigation Dept.
and Rural Development, Panchayati Raj informed that continuous steps are being taken up
for identification and restoration of ponds. New ponds are also being dug up. The
Committee directed to provide a complete list of all the ponds which have been restored
and/or are planned to be restored in future. The Committee directed Rural Development
Commissioner Shri Naik to consolidate data regarding number of ponds from Minor
Irrigation and Irrigation Department and submit the same along with report to the
Committee at the earliest.

4. Best practices and Action Plans for rejuvenation and restoration of water bodies: Shri
Nitin Gaur, CDO Mathura shared the experiment being done in Mathura regarding use of
flood water to fill the ponds with water. He informed that under Jal Shakti Abhiyaan and Jal
Sanrakshan Karyakram, they have identified 1062 ponds since last year wherein there were
no encroachments. 784 ponds have been dug last year and 284 this year. With the help of
underground pipes, they have channelized rain/flood water to fill up the dry ponds. This has
resulted in substantial improvement in groundwater levels and has also enhanced the water



quality. Another success story was shared by Shri B.N. Singh, Ex District Magistrate, Noida
regarding rejuvenation and restoration of ponds in district Gautam Buddha Nagar, Uttar
Pradesh with the help of private sector. He informed that a Public-Private Partnership
initiative was started by him last year wherein the district administration joined hands with
reputed companies and ponds were given for 5 to 10 years on lease/license for heavy
plantation in catchment areas, which was done by the private companies. To avoid any
misuse, a specific condition was laid down that no private company would have any lien or
right on issuance of lease or license to it. He further informed that under this initiative, 51
new ponds have so far been dug up and more than 1000 ponds de-silted. Private
companies, in need of mud were permitted to dig out and deepen the depth of ponds by
removing silt from their beds. Shri Singh stated that the scheme would be a success with the
co-operation of State and private sector. He emphasized that the scheme requires strict vigil
by the authorities concerned for desired results. Shri Singh was asked to provide complete
details of the initiatives taken in respect of aforesaid scheme by him. On behalf of UPPCB, it
has been submitted that Action Plans are being prepared by all the districts and will be sent
to CPCB before the deadline. The Committee directed that all departments must formulate
and implement the action plan as soon as possible.

IV. COMPLIANCE STATUS AS PER HON’BLE NGT DIRECTIONS

1. Action plan by the States: As per Hon’ble NGT order dated 25.02.2020 in O.A 325/2015,
CPCB circulated a letter dated 06.3.2020 along with a format (refer Annexure 1) related to
restoration of water bodies (lakes and ponds) to all the Chief Secretaries, Member
Secretaries of State Pollution Control Board/Pollution Control Committees and requested
them to arrange the desired information and submit the same on or before 31.03.2020
(Refer Annexure Il). Vide letter dated 06.05.2020, CPCB reminded the Chief Secretaries,
Member Secretaries of State Pollution Control Board/Pollution Control Committees to
submit their response on or before 18.05.2020 (Refer Annexure I1).

Vide order dated 1.06.2020, CPCB had submitted that “till 21.05.2020, 20 States (viz.
Arunachal Pradesh, Jammu & Kashmir, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Meghalaya, Mizoram, Odisha, Punjab, Sikkim, Telangana, Tripura)
and 03 UTs (viz., Delhi, Puducherry and Lakshadweep) have responded out of which only 09
States viz., Bihar, Haryana, Himachal Pradesh, Jharkhand, Kerala, Maharashtra, Meghalaya,
Odisha and Tripura and 02 UTs viz,, Puducherry and Lakshadweep have provided
information as per the format circulated by CPCB”.

In view of the Covid-19 pandemic and nationwide lockdown, Hon’ble Tribunal extended the
time for the States to complete action in terms of order dated 25.02.2020 till 31.07.2020
and directed CPCB to file its report by 31.10.2020.



2. Identification and restoration of ponds: As per information received from Office of Rural
Commissioner that since inception of MNREGA scheme, 240649 ponds have been identified
and restored till 15.09.2020 (Refer Annexure II1).

3. Inventory of Wetlands: District wise inventory of wetlands has been prepared and is
available on the website of Uttar Pradesh Environment Compliance Portal’. It contains the
unique ID, latitude-longitude, village, wetname, block, tehsil and district details.

4. Training workshop: As per information received from UPPCB, a letter dated 16.07.2020
was circulated among District Magistrates, Secretary, Ministry of Irrigation and Water
Resources, Ministry of Rural Development and Panchayati Raj, Minor Irrigation regarding an
online training programme organised by UPPCB so as to make the concerned department
and officers understand the CPCB format. The information submitted by few departments
was not complete and according to the CPCB format, therefore, there arose a need for such
training workshop (Refer Annexure V).

5. Reminder to Districts: Vide letter dated 25.08.2020, Secretary, Uttar Pradesh
Government directed all the District Magistrates to submit district wise action plan for
restoration of water bodies as per Hon’ble NGT directions to Uttar Pradesh Pollution Control
Board (Refer Annexure V).

V. SUMMARY OF COMPLIANCE STATUS IN O.A 325/2015 AS PER ORDER DATED 1.06.2020

0.A. 325/2015
(in re: M.A NO. 26/2019 in Original Application No.325/2015, I.A. No. 700/2019 & MA. No.

252/2019)
S. Directions by Concerned Compliance status Compliance Compliance
No. Hon’ble NGT Department July status status
August September
1. Action Plan | UPPCB Partially Complied Partially Partially
including  the On behalf of UPPCB, it | Complied Complied
following: has been submitted | Action plans | Action plans
1. Number of that Action Plans are | have not been | have not
::;joedr}SZIEd WK being prepared by all | submitted been
’ istri i submitted
7 Location the districts and will e
details. be sent to CPCB
3. Water quality before the deadline
status i.e. by 31.07.2020.
4. Compliance
status with
respect
designated

® Website link: http://www.upecp.in/assets/DEMP/WETLAND_U_P.pdf
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value

5. Identified
water bodies.

6. Prioritization

to be sent to

CPCB by
31.07.2020
Identification Dept. of | Partially Complied Partially Partially
and geo tagging | Rural Rural ~ Development | Complied Complied
of ponds Developme | Commissioner, Shri | Wetland Under
nt, Ravindra Naik | inventory  list | MGNREGA,
Dept. of informe: the avali)lable or:c 240649
Forest, U.p. | Oversight Committee @ website 0
e that identification of | Uttar Pradesh | POM0S fave
ponds is being done | Environment e=in
and restoration/ | Compliance identified
rejuvenation work is in | Portal . and
process. restored till
Representative of the 15.09.2020.
Department of Forest
informed that a list of
all  the  wetlands
(under its authority)
with geo reference has
been prepared. The
Committee noted that
such a list is to be
provided and steps
have to be taken to
assign a unique ID to
every water body. .
Steps for | Dept. of | Partially Complied No further | No further
restoration of | Minor Vide meeting dated | progress progress
water bodies Irrigation, 25.06.2020, the | reported reported
Rural representatives from
b Minor Irrigation Dept.
nt and
Panchayati and Rural
Raj Development,
Panchayati Raj
informed that

continuous steps are
being taken up for
identification and

restoration of ponds.




The best practices
with  reference to
restoration of water
bodies being
implemented in
Mathura and Gautam
Budhh Nagar were
discussed in detail.
Such steps to be
implemented in other
parts of the State.

VI. OBSERVATIONS BY THE OVERSIGHT COMMITTEE

The Committee noted that the action plans for restoration of water bodies has still not been
prepared by the districts of Uttar Pradesh. CPCB has sent letters to the Chief Secretary to
submit the plan by 31.07.2020. Likewise, letter has been sent by Secretary, Uttar Pradesh
government to all District Magistrates. However, no response is yet submitted. This suggests
gross negligence on part of District authorities. Such non-compliance is clear violation of
Hon’ble NGT directions. CPCB should issue notice for compensation for Rs.1 lakh/month
since 31.07.2020 immediately. Furthermore, it has been observed that steps for
rejuvenation of water bodies have been taken up in few districts. No compliance has been
received with reference to the issue of geo-tagging of water bodies. Overall, it is observed
that The State Government’s progress concerning matters raised in O.A 325/2015 i.e.
identification of water bodies, water quality status, prioritization and detailed action plans is

slow.

VII. BEST PRACTICES FOR RESTORATION OF WATER BODIES

1. Floating Island: Floating Islands or Floating Wetlands or Floating Treatment Wetlands are
islands that float on water. They are made up of variety of materials including recycled
plastic. Wetland plants such as Canna, Cattails, Bullrush, Elephant Grass, Vetiver Grass, etc.
are planted on top of these islands. As the plant grows, the roots of these plants extend
beneath the island into the water. Floating Islands have been implemented at many lakes
across India. Bangalore is the leading city in India in terms of implementation of Floating
Islands, having installed it at Hebbagodi Lake, Puttenhalli Lake, Mahadevpura Lake, etc. The
largest Artificial Floating Wetlands in India are at Neknampur Lake in Hyderabad. NEERI
(National Environmental Engineering & Research Institute) Nagpur has installed Floating
Islands at multiple lakes in Mumbai and Thane for testing purposes (visit Clean water.co.in).

2. Groundwater Management in Mathura: Under the Jal Shakti Abhiyan, the administration
is taking steps to improve the water quality in the district. The simple mechanical
interventions like digging ponds and rains raised the readiness to tap water which increased
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groundwater level. During May 2019 - Aug 2020, the decline in TDS is visible (Details in
Annexure-16). An award of excellence had been presented to District Magistrate of Mathura
at Water Innovation Summit, 2020 under the category “Rejuvenating Water Bodies:
Innovation in a City Landscape”.

3. Restoration work in Gautam Buddha Nagar: Rejuvenation and restoration of ponds in
district Gautam Buddha Nagar, Uttar Pradesh was done with the help of private sector. Shri
B.N Singh in a meeting informed that a Public-Private Partnership initiative was started by
him last year wherein the district administration joined hands with reputed companies and
ponds were given for 5 to 10 years on lease/licence for heavy plantation in catchment areas,
which was done by the private companies. To avoid any misuse, a specific condition was laid
down that no private company would have any lien or right on issuance of lease or license
to it. Under this initiative, 51 new ponds have so far been dug up and more than 1000 ponds
de-silted. Private companies, in need of mud were permitted to dig out and deepen the
depth of ponds by removing silt from their beds. Such schemes would prove to be a success
with proper coordination and co-operation of State and private sector.

4. Restoration of Puducherry Keni Kulam pond*: Care Earth Trust, a Chennai-based NGO
that works on biodiversity conservation and particularly wetlands restoration, along with
municipal authorities, corporates, and local groups, brought the Keni Kulam pond back to
life. The water body was polluted with solid garbage and covered with a dense green layer
of water hyacinth. The invasive plant rapidly grows and floats on the water surface, blocks
sunlight and as a result kills other aquatic plants and organisms underwater. Vasantha Raja,
the project coordinator at Care Earth Trust in a media report informed that over two
months, they collected around 180 tons of hyacinth using an excavator mounted on a
floating barge. The first step was to test the soil’s health. After removing the hyacinth,
desilting of pond was done to allow water percolation into the surface.

5. Wetland Park in Delhi: Restoration of the Dheerpur wetland and creation of a wetland
park is a collaborative project of Ambedkar University Delhi with the Delhi Development
Authority (DDA). It was inaugurated in 2015 and is a five year long project. The Project is
undertaken by Centre for Urban Ecology and Sustainability, CUES, set up by Ambedkar
University Delhi with a mandate on Urban Ecology, Conservation of Wetlands and Urban
Sustainability. The project envisages to ecologically restore, over a period of five years,
25.38 hectares of land earmarked for conservation of wetlands at Dheerpur as per
the management agreement between DDA and AUD, using well-established frameworks of
restoration science. Once established, the Wetland Park would provide hydrological,
regulatory, cultural and aesthetic benefits to local communities (Mukherjee Nagar, Nirankari
Colony, Gandhi Vihar and the Ambedkar University Campus). It is also conceived that the
Wetlands Resource Centre of the Park would form a hub for nature education and outreach

“ https://www.firstpost.com/long-reads/chennai-how-a-restored-wetland-brought-relief-to-residents-in-citys-
drought-prone-area-7864671.html
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programs that further the cause of conservation of wetlands and long-term urban
sustainability.

VIiIl. RECOMMENDATIONS BY OVERSIGHT COMMITTEE

1. Hon’ble NGT had asked that Action Plans may be prepared by 31 March, 2020.
Uttar Pradesh has so far not prepared its Action Plan despite extension of time by Hon’ble
NGT till 31.07.2020. The Oversight Committee was informed by the Commissioner, Rural
Development during the review meeting that Action Plan is under preparation. In the State
of Uttar Pradesh, water bodies/ponds are looked after by the newly created Department of
Namami Gange and rural water supply. In each village, village ponds are maintained by
Village Panchayat under the Panchayati Raj Department. The Forest Department also is
involved in identification, development and maintenance of wetlands in the State. The
construction and repair work on these ponds and water bodies is done under the Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA), which is run by the Rural
Development Department. These ponds are filled by Irrigation Department from their
canals during summer season. So it is quite clear that a holistic Action Plan has to be
prepared. It has to have components of all these Departments. The Action Plan prepared
by the Rural Development Department alone would not suffice. It would be in the fitness of
things if the Chief Secretary, UP calls a meeting of all these Departments, asks all of them to
survey these water bodies, identify each and every water body in each village, geo-tag it,
assign a UID number and then get the Action Plan prepared allocating the role of each
Department. This Action Plan should also have a component regarding continuous
assessment of water quality of these water bodies to be done by State Pollution Control
Board. The action plan also should indicate the prioritization of the work as to which work
would be taken at what time; budgetary allocations have to be done and specific time-lines
have to be fixed. Only then a meaningful Action Plan would be prepared. The statement of
Rural Development Department that so far 2,40,469 water bodies have been restored under
MGNREGA is a general statement of works done under the MGNREGA scheme right since its
inception rather than the result of a well coordinated action plan based on a state level
synchronised geo-tagged survey of all the water bodies. The Chief Secretary may, in
compliance of Hon’ble NGT directions, call all these Departments and get the Action Plans
prepared on the above lines within the time-lines stipulated by Hon’ble NGT.

2. The Forest Department may be directed to plan out afforestation activities on the
banks of these water bodies. This year the Forest Department’s target of afforestation for
the entire state is planting of 25 crore trees. This afforestation plan on the banks of these
water bodies can be taken up as an important component of that programme and targets
can be given Panchayat-wise to the respective departments right now so that they can plan
all activities over the year in a sustainable manner.
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3 The District Magistrates have been directed to take up one pond per village this year.
This programme may be included in the District Environment Plan to be monitored by the
District Magistrates on a monthly basis. The list of one pond per village may be collected
from the districts by the Rural Development Department/Namami Gange Department and it
may be made a part of the Action Plan for this year. Funds for the activity may be allocated
by budgetary grant from the budget heads of the respective Departments. Alternatively,
MGNREGA funds from Rural Development Department may be allowed for conducting these
works. Another option is use of devolution funds by the respective Panchayats for
maintaining these ponds. Annual District Plan based on this list may be prepared indicating
the names of the water bodies to be rejuvenated, the budgetary allocation for each water
body and their respective time-lines. These should be monitored on a regular basis by the
District Magistrates as part of the District Environment Plan on a monthly basis. Periodical
reports of implementation of these Action Plans may be sent at the Headquarters to Chief
Secretary through respective Principal Secretaries of various Departments who may further
intimate it to Hon’ble NGT.

4. CPCB should explain why it has not issued notice for compensation at the rate of Rs.
1 lakh/per month beyond the deadline of 31.07.2020 on each district for non-compliance of
Hon’ble NGT direction regarding submission of action plan.

5. The Committee also recommends that active efforts be made in close coordination
with technical bodies to tap excess runoff of rivers/canals during rainfall season to recharge
old water bodies and retain water in new ponds to be constructed specifically for the
purpose.. Such simple interventions have been taken up in district Mathura, Uttar Pradesh
to increase groundwater level and rejuvenate water bodies (refer Annexure V1).The Mathura
experiment may be technically vetted by some technical body under the Ministry of Water
Resources, Govt of India.

6. Development of Bio Diversity Parks in the vicinity of rivers lead to continuous
recharge of aquifers and maintenance of E Flow of the rivers. It has been put to notice that
project of Biodiversity parks was submitted to NMCG but could not get approved due to
shortage of funds. The Committee recommends re-formulation of project by Forest
Department after in-depth analysis of such projects in other states viz. Wetland park in Delhi
and taking technical advice from experts.

7. Hon’ble NGT vide order dated 14.07.2020 in 0.A.985/2019 had directed CPCB to
issue strict directions to ensure that no authority allows discharge of polluted sewage or
polluted effluents directly into a water channel or stream even during the monsoon season.
Though orally CPCB representative in the meeting confirmed issuance of some memo to this
effect by them, the Oversight Committee is not aware of any such directions available in
public domain. CPCB may comply with Hon’ble NGT’s orders with a copy to the Oversight
Committee.
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8. Success story of rejuvenation of river Tamsa in Ayodhya should be circulated among
all the District Magistrates and they should be asked to identify and take up similar
activities, with the involvement of local public, that may help in improvising the water
bodies/rivers / groundwater or environment in any manner that too with the minimum

financial burden.

0. The concept of floating islands can be replicated in several water bodies of the State.
Moreover, floating barriers can also be used to capture trash in water bodies. In the year
2015, Alpha MERS developed an indigenous design of floating trash barrier for controlling
hyacinth and trash from flowing in water. The barrier made of steel and aluminium with a
high tensile strength claims to have an ability to survive in both polluted water bodies and
change in water levels. For the first time in November 2017 these barriers were deployed in
Cooum river in Chennai. Currently, the barriers have been deployed at eight locations in
Cooum river (NDTV, 2018)

10. Use of bio-plastics/bio-degradables in every sector viz. domestic and industrial
sectors is a viable solution to prevent rivers and water bodies from choking and warding off
adverse implications on biodiversity. The State government may develop plans for switching
to bio-plastics/bio-degradables at macro level within six months.

13: Restoration of ponds, lakes require involvement from all stakeholders especially
local people. Community participation must be encouraged and campaigns be started in
areas to restore, conserve water bodies. Ansupa Lake in Odisha has been restored by
sincere efforts of Self Help Groups in the area.

The Member Secretary, UPPCB is directed to send this report to the Registrar General,
National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble
Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary
action. The report also be uploaded on the website of the Committee.

01-10-2020 01-10-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

October 01, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.

Annexures: As above.
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FORMAT FOR SUBMISSION OF INFORMATION ON PROPOSED ACTION PLANS FOR
“RESTORATION OF POLLUTED WATER BODIES (LAKES AND PONDS)” IN COMPLIANCE TO 1S
HON’BLE NGT ORDERS DATED 10.5.2019& 25.02.2020 IN O.A. NO. 325/2015

K Content

No

1 Name of the State/UT

a Details | : Name of the | Name of the | Contact Mobile No. E.mail
Contact , State/UT Nodal Officer Tel. No
(DCpal'tlTlent-WlS@) Department
2 Information on water bodies Type of | Total No. | Ownership of Identified | Status On-going Restoration of Water
Water of Water | Water Bodies (Indicate | Bodies with Financial Support  from
such as Lakes&Ponds Body Bodies No. of Water Bodies) NRCD/MoJS/with own resources of the
Identified State/UT
Government | Private/ Total No. of | Total No. | Tetal No. of
Individual | Water Bodies | of Water | Water Bodies
Selected for | Bodies presently
Restoration restored under
so far restoration
Lakes
Ponds
3 Whether water bodies are | : | Yes/No
geo-tagged/ provided with
Unique Identification
Number (UIN)
4 Major causes of pollution in | : | Improper disposal of Sewage /Industrial Effluent/Waste like Municipal
identified water bodies Solid Waste/Hazardous Waste/Plastic waste/Construction & Demolition

Waste) ( Pl put v whichever is correct)

5 Other Problems Associated | : Silting/Weeding/Encroachments/No Provision of inflow or outflow
with the Identified Water control measures/ Poor Embankment/Poor Watershed Management in
Bodies Catchment/No Adequate Buffer Zone/Any other)

( PL put V whichever is correct)

6 Water Quality Compliance | : | [ Type of [ No.  of | No. of Water No. of Water Bodies complying to
3 - Water identified | Quality
Status of Identified Iakes, body water Monitoring Primary Drinking Water | Water  Quality
and ponds in the State/UT bodies Stations Water Quality | Quality Criteria | Criteria for
Criteria  for | after Agriculture/
Bathing Conventional Fishing/Any

Treatment other criteria

Lakes

Ponds

7 Proposed Water Body-wise
Action Plans for restoration (PL attach water body-wise details as per Annexure-I)
of prioritised water bodies
with timelines and
implementing agencies

8 Any other relevant
information |

Date:Signature of the Designated Officer with Date and Seal



(PL Provide Following Details Water Body-Wise)

Annexure-1

&

1 Location details of the Water Body (Address with GPS
location)

2 Details of Area and Dimensions of the Water Body

3 Water Depth (in m) (During monsoon and non-monsoon
period)

4 Ownership of the water body
Allocated Unique Identification Number (UIN)

6 Details on Habitat (Surrounding Areas/towns with
population and no. of industrics in the surrounding area
/industrial estates in the catchment of pond or lake)

7 Details on inflow/outflow, evaporation, flooding frequency,
magnitude of flow into the water body

8 Major Plant and Animal communities present in the water
body

9 Designated Use of Pond or Lake( Drinking/Irrigation/Aqua
Culture/Tourism/ Protected Bio-diversity

10 | Major Drains outfall into Water Body

11 Physical condition of the water Body

12 Water Quality of Water Body (w.r.t pH, Temperature, Turbidity; BOD, COD,

DO, Salinity; Dissolved Gases; Dissolved or
Suspended Nutrients; Dissolved Organic Carbon;
Conductivity, Heavy Metals and Faecal
Coliform)

11 Proposed Action Plans with action-wise implementing agency, estimated cost and timelines for completion

12 Status  of  Sewage Total sewage | Existing Gap  in | Proposed | Proposed ‘ Implementing
Management in  the inflow  into | Sewage sewage | No. of | Sewage | Agency,
Catchment arca the water | Treatment | treatment | Treatment | Treatment | Estimated Cost

body Capacity (in MLD) | Facilities | Capacity | and Time lines
(in MLD) (in MLD) (in MLD) | for completion
L

13 | Stats of Industrial Total Existing Gap in | Proposed Proposed | Implementing I
Effluent Management Industrial Industrial | Industrial | No. of | Treatment | Agency,
in the Catchment arca Effluent Effluent Effluent Treatment | Capacity | Estimated

Inflow into | Treatment | Treatment | Facilities (in MLD) | Cost and
the Capacity (in MLD) Time lines for
waterbody (both completion
(in MLD) caplive and

CETPs)

(in MLD)

14 Waste Management Type of | Quantity of | No. of | Gap in | Proposed | Implementin
in the Caltchment waste Waste Treatment and | Treatment No. of | g Agency,
area of water body Generation | disposal and Facilities | Estimated

in the | Facilities and | Disposal of | and their | Cost and
cafchment Capacity Wastein the | (in TPD) | Time lines
area in the | catchment for
(TPD) catchment area completion
area (in TPD) | (in TPD)

MSW

HW

BMW

C&D

Plastic

15 | Additional I & D of Sewage/Industrial effluent from drains to the nearby treatment or
Measures upcoming facilities; Restoration of natural drains: Silt contral measures in
(P1. indicate action- natural drains contributing to inflow; Inflow and outflow flood control
wise implementing provisions (with sluice gates as well as constructed wetlands on u/s b
agency, estimated Strengthening of Earthen embankment surrounding the pond or lake with
cost  and  the stone revetment or pitching); In-situ measures (like desilting, de-weeding,
timelines for surface aeration, floating adoption of biological treatment options); Buffer
completion) Zone and Development of Bio-diversity Park; Recreational Provision, Training

and Awareness Programme; Public Participation for Cleaning of surroundings,
any other actions
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 26/2019
In
Original Application No. 325/2015
(I.A. No. 700/2019)
(M.A. No. 252/2019)

In the matter of:

Lt. Col. Sarvadaman Singh Oberoi Vs Uol & Ors

Index

S |
' No Particular Page No.
[1 | Reply of CPCB seeking additional time of six months for submission
‘ of consolidated status report for ensuring compliance to Hon'ble NGT
J Orders dated 10.5.2019 and 25.02.2020 in OA No. 325/2015 in the
’ matter of Lt. Col. Sarvadaman Singh Oberoi Vs Uol & Ors.
"2 [ Annexure- I Honble NGT Order dated 25.02.2020 )

|3 | Annexure- Il CPCB letter dated 06.03.2020 to Chief Secretaries of
State Govts. and UT Administrations as well as SPCB and PCCs

4 | Annexure-lll CPCB letter dated 06.05.2020 reminder to SPCBs &
PCCs and copy to Chief Secretaries of State Govis. & UT

| Administrations

J. Chandra Babu

Scientist 'E'

Central Pollution Control Board

East Arjun Nagar, Parivesh Bhawan,
Delhi-110032

Place: Delhi
Dated: 22.05.2020



REPLY OF CPCB SEEKING ADDITIONAL TIME OF SIX MONTHS FOR SUBMISSION
OF CONSOLIDATED STATUS REPORT FOR ENSURING COMPLIANCE TO HON'BLE
NGT ORDERS DATED 10.5.2019 AND 25.02.2020

In

M.A. No. 26/2019
In
Original Application No. 325/2015
(ILA. No. 700/2019)
(M.A. No. 252/2019)

In the matter of:

Lt. Col. Sarvadaman Singh Oberoi Vs Uol & Ors

Central Pollution Control Board

(Ministry of Environment. Forest & Climate Change, Govt. of India)

Parivesh Bhawan, East Arjun Nagar,

Delhi -110032
May 22, 2020 ol
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i" Introduction

Hon'ble NGT vide order dated 10.5.2019 in M.A No. 26 of 2019 in OA No 325 of 2015 (1A
No. 700/2019) M.A. No. 252 of 2019 in the matter of Lt. Col. Sarvadaman Singh Oberoi Vs
Union Bank of India & Ors. before Hon'ble NGT, PB, New Delhi directed as follows: -

Para.13-

- Ta give effect to ‘Precautionary’ principle and ‘Sustainable Development’ principle,
directed that all the States and UTs to review the existing framework of restoration
all the water bodies by preparing an appropriate action plan and such action plans
may be prepared within three months and a report furnish to the CPCB.

- The CPCB may examine all such plans and furnish its comments to this tribunal

within two months thereafter

Para.14- The CPCB may prepare and place on its website guidelines in the matter of

restoration of water bodies in the light of the above order within cne month

Based on the status report filed by CPCB, Hon'ble National Green Tribunal (NGT) passed
order on 25.02.2020 in M. A No. 26 of 2019 in OA No 325 of 2015 (IA No. 700/2019) M.A.
No. 252 of 2019 in the matter of Lt. Col. Sarvadaman Singh Oberoi Vs Union Bank of India
& Ors Relevant portion (Para-5) of the directions passed by the Hon'ble NGT on 25.02.2020

is reproduced below: -

Para.5- Having regard to the significance of the issue and unsatisfactory response of the
States as shown above, we direct that the information may be furnished by all the
States/UTs by March 31, 2020 positively to the CPCB failing which the States will be fiable
to pay compensation at the rate of Rs. 1 lakh per month till information is furnished.
Payment of compensation will be the responsibility of the Chief Secretaries of the

respective States/UTs.
A copy of the Hon'ble NGT order dated 25.02.2020 is enclosed at Annexure-|
2, Actions taken by CPCB

Actions initiated by CPCB for ensuring compliance to Hon'ble NGT order dated 25.02.2020

is detailed below: -
2.1. CPCBs communications to the States/UTs: -

CPCB communicated with regard to the Hon'ble NGT order dated 25.02.2020 passed in
OA No. 325 of 2015 along with a format to Chief Secretaries of all the State
Governments/UT Administrations, Member Secretaries of the State Pollution Contral
Boards (SPCBs)/Pollution Central Committees (PCCs) and requested all States/UTs to

arrange for the desired information as per the circulated format with regard to restoration
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of water bodies (Lakes and Ponds) preferably on or before 31.03.2020 to CPCB, vide letter
dated 6.03.2020 (copy enclosed at Annexure 1)

Also, CPCB reminded concerned SPCBs/PCCs with a copy to the Chief Secretaries of the
States/UTs and requested States/UTs to arrange for the desired information in light of the
circulated format for restoration of water bodies (lakes or ponds) preferably on or before
18.05.2020, vide letter dated 6.05.2020 (copy enclosed at Annexure -lll).

2.2. Response received from States/UTs:

After the latest NGT order dated 25.02.2020, CPCB has circulated a detailed format
seeking information on no. of identified water bodies, location details, water quality status,
compliance status w.rt designated best use, identified water bodies which require
restoration, prioritisation of water bodies requiring restoration, detailed action plans for
restoration of identified polluted water bodies in light of the indicative guidelines circulated

by CPCB to all the States/UTs.

Till 21.05.2020, 20 States (viz., Arunachal Pradesh, Bihar, Goa, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir. Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Meghalaya, Mizoram, Odisha, Punjab, Sikkim , Telangana  Tripura)
and 03 UTs (viz., Delhi, Puducherry and Lakshadweep) have responded out of which only
09 States viz., Bihar, Haryana, Himachal Pradesh, Jharkhand, Kerala, Maharashtra,
Meghalaya , Odisha & Tripura & 02 UTs viz., Puducherry and Lakshadweep have provided
information as per the format circulated by CPCB. State-wise status of information received

by CPCB as on 21.05.2020 is detailed in the table below: -

1 . Remarks
| Date of receipt of
’ e L S Whether received
, | States/UTs | . ook i
S. Name of | subsequent to the mparmEien B
' No the order dated pfar the fommat !
| State/UT | 25.02.2020 and a é’;‘g’;ted By
format circulated by (Yes/No)
CPCB vide letter
dated 06.03.2020
Arunachal
1 Pradesh 21.056.2020 No
"2 [ Bihar 15.052020 | Yes |
P i A S=aia Sought time for |
3 | Delhi 14.03.2020 and 27.03.2020 No. submission of
information
4| Goa | 06.0520200 |  No Information ‘Nil’
[ : . Sought information
5 | Gujarat | 19.03.2020 and 11.05.2020 No. framing conc?rned
‘\ - Departments in the
{ State
|6 | Haryana 20.05.2020 e Yes

“



" Himachal

20.03.2020,

K | Pradesh | 27.04.2020 and 20.05.2020 ves
" Sought time for
g | SAMIES 20.05.2020 No. submission of
Kashmir ; ’
information
9 | Jharkhand 19.05.2020 Yes
Karnataka SPCB
i Vide letter dated
L ' - 16.03.2020 submitted
| 10 Karnataka 1 11.05.2020 ? No information submitted
L i by BWS&SB,
Cauvery Niravari
Nigama
Kerala SPCB vide
letter dated
17.03.2020
11| Kerala 19.05.2020 Yes .
submitted
information as per
guidelines of CPCB
12| Lakshadweep 21.03.2020 . Yes
{ . f il Sought time for
| 13| Madhya 06.05.2020 [ No. submission of
Pradesh ‘ ; ’
1 information
14| Maharashtra | 31032020 | ~Yes
| [ [ ey I Sought time for
15 Manipur . 30.03.2020 No. submission of
L E | . information
16| Meghalaya 18.05.2020 ‘ Yes
' 17| Mizoram 22.05.2020 No
18| Odisha 14.05.2020 Yes
o Sought time for
19| Punjab 31.03.2020 and 06.04.2020 No. submission of
information
20| Puducherry 21.05.2020 ~ Yes
s e But provided on-
21| Sikkim 23.04.2020 No. going activities with
regard to Wetlands
22| Telangana 24.03.2020 = No ' =
23| Tripura  27.03.2020 Yes
3. Suggestion: -

In view of the above facts indicated in above paras, CPCB is not in position to submit

consolidated status report in compliance to Hon'ble NGT directions dated 25.02.2020

passed in OA No. 325 of 2015 M.A. No 26/2019 before Hon'ble NGT.

Also, in view of COVID - 19 Pandemic and subsequent lockdown, States viz., Delhi,
Madhya Pradesh, J & K, Manipur and Punjab SPCBs requested CPCB to grant additional

time for submission of information as per the format circulated by CPCB as the format is a

comprehensive and the information yet to be submitted by the concerned Departments in

the respective States.

L4
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As the response from the States/UTs is delayed which could be due to lockdown on account
of COVID-19 pandemic, it is humbly prayed /submitted that Hon'ble NGT may grant
additional time of six months for collection of desired information as per the format
circulated by CPCB from all the concerned States/UTs and subsequently for compilation
and filing of the consolidated status report by CPCB in compliance to the directions of
Hon'ble NGT passed in the matter.
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ANNEXURE-D

2%

Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 26/2019
N
Original Application No. 325/2015

(LA. No. 700/2019)
M.A. No. 252/2019

Lt. Col. Sarvadaman Singh Oberol Applicant(s)

Versus
Union of India & Ors. Respondent(s)
Date of hearing: 25.02.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BELE DR. NAGIN NANDA, EXPERT MEMBER
HON'BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Respondent(s): Mr. Raj Kumar, Advocate for CPCB

ORDER
1. This order is being passed in continuation of order dated
10.05.2019. The issue for consideration in the original application
was identification, protection and restoration of water bodies in the
State of Haryana. However, in the light of proceedings which took
place, the scope of the application was extended to the entire

country, in the interest of protection of environment.

2 Vide order dated 10.05.2019, the matter was considered by this

Tribunal as follows:

2. This application was filed on 14.08.2015 before this Tribunal
in the context of Gurgaon District and as per status report as
on 09.03.2017 filed before this Tribunal on behalf of State of
Haryana referred to in the order dated 20.07.2018, there are
1216 water bodies in the State of Haryana which are larger




than 2.25 Ha and 123 water bodies which are in possession
of the State in Gurgaon District while the total number of the
water bodies are 641 (later corrected as 647) in Gurgaon
District. The Tribunal directed that for 123 water badies
which are in possession of the State, steps be talen for their
proper maintenance and restoration. An exercise be
undertaken in the entire State of Haryana to identify water
bodies. On such identification, water bodies be assigned
Unique Identification (UID) number and steps be taken for
restoration. Report was sought within six months.

Status report has been filed vide email dated 25.04.2019 by
the Haryana Pond and Waste Water Management Authority
(HPWWMA) stating that HPWWMA has been established
under a State Act called the HPWWMA Act, 2018 notified on
23.10.2018 for development and protection of ponds and
matters connected therewith. Pond has been defined as a
tank or lake or any other inland water body having an area of
0.5 acre or more. The authority is to undertake survey and
take steps for restoration of water bodies, PDMS (Pond Data
management System) has been developed which can be
accessed through “hip://hpwwmaorg”s DPMOs (District
Pond Management Officers) are appointed for each District. As
per PDMS data, 16306 ponds fall under the Panchayats and
265 ponds fall under the Urban Local Bodies. The same have
been given UID numbers and work of development will be
undertaken by DPD  (Development and Panchayat
Department). The work for connecting the ponds with the
nearby canal networle will be executed by the IWRD (Irrigation
and water Resources Department]. 200 most problernatic and
overflowing ponds will be addressed during 2019-20. 193
model ponds which are overlapping with the said 200 ponds
will be developed in first phase for which a plan has been
prepared.

The Gurgaon Metropolitan Development Authority (GMDA) has
also given a report to the effect that water bodies in the
District are owned by 20 different entities. Work of restoration
of 123 water bodies was taken up which has been widened to
improve 647 water bodies. In all 826 water bodies, as found
as per record, the task involves identification and verification
of data, review and categorization of waler bodies, assigning
UID  numbers, preparation of maps and analysis  of
information in regard to size, restoration potential, ete. 20% of
the water bodies are at risk due to discharge of untreated
sewage, industrial effluents or waste water.

Learned counsel for the applicant submits that not even a
single water body has so far been taken up for restoration
inspite of the exercise undertaken for identification of the
water bodies. The steps for preventing dumping of solid waste
or discharging of effluents are urgently required. The State of
Haryana may take necessary steps in terms of the status
report referred to in para 3 & 4 above as well as in the light of
general directions which we propose to issue to all the
States/ UTs.
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6. There can be ne dispute that the water bodies play significant
role in recharge of ground water, preventing soil erosion,
harnessing rain water and maintaining micro-climate in the
area. Need for conservation and protection of water bodies is
thus obvious. This requires invelvement not only at the level
of the State but also at the level of the community for which
State needs to take initiative. The threat caused to the water
bodies is by dumping of waste, discharge of effluents and
encroachments. The steps required for restoration will include
preparation and implementation of catchment area treatment
plans, setting up of green belt and wherever viable setting up
of bio-diversity parks around the water bodies, cleaning up of
the garbage/debris and demarcation by the Revenue
Department on (dentification survey and demarcation. Each
water body is required to be given a geo-referenced-UID and
an action plan is required for restoration and protection of
each of the water bodies. In this view of the matter, need for
conservation and protection of water bodies s not confined to
the State of Haryana alone but extends to the whole country.

7. The Hon'ble Supreme Court in Hinch Lal Thwari v. Kamala
Devi & Ors. (2001) 6 SCC 496 observed:

“jt (s important to notice that the material
resowrces of the community like forests, tanks,
ponds, hillock, mountain etc. are nature's
bounty. They maintain delicate ecological
balance. They need to be protected for a proper
and healthy environment which enables people
to enjoy a quality life which is the essence of
the guaranteed right under Article 21 of the
Constitution. The Government, including the
Revenue Authorities ie. Respondents 11 to 13,
having noticed that a pond is falling in disuse,
should have bestowed their attention to develop
the same which would, on one hand, have
prevented ecological disaster and on the other
provided better environmeit for the benefit of
the public at large. Such vigil is the best
protection against knavish attempts to seek
allotment in non-abadi sites.”

The abouve observations advance the Public Trust Doctrine
which is based on the principle that certain resources like air,
water and forests have such great importance to the people as
a whole that the same cannot be subject of private ownership.
The same are gift of the nature and should be made freely
available to the people. The Doctrine requires the State to
protect such resources and not to permit them to be used for
private or commercial purposes.! This concept is applicable to
wetlands and wll water bodies which is essential for
protection of the environment.  If the ponds and other such
water bodies are not protected and conserved, this will in turmn

vl
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affect recharge of ground water, rain water hamessing and
soil preservation.

Ground water conservation remains a challenge. This led the
Homn’ble Supreme Court to direct constitution of the Central
Ground Water Authority (CGWA) vide order reported in M.C
Mehta v. Union of India & Ors, (1997] 11 SCC 312. The data
compiled by the said authority shows that there are over
exploited, critical and semi critical areas (OCS). The ground
water is on the decline in the said areas. In this regard, it may
be noted that vide order dated 11.07.2018 in W.P.C No.
4677/ 1985, M.C. Mehta v. Union of India and Ors., the
Hon'ble Supreme Cowrt noted the report of the Niti Ayog on
“Composite Water Management Index”, June 2018, in which it
is stated, inter alia:

“In fact by 2020, 21 major cities, including Delhi,
Bangalore and Hyderabad will are expected to
reach zero groundwater levels, affecting access
for 100 million people”.

The Tribunal has, vide order dated 07.05.2019 in O.A No.
176/2015, Shailesh Singh Vs. Hotel Holiday Regency,
Moradabad & Ors., directed the CGWA to prepare a policy for
conservation of groundwater with a robust institutional
mechanism for surveillance and monitoring with a view to
enhance access to ground water for drinking purposes in OCS
areas by way of appropriate replenishment practices which
can be properly accounted and measured as well as to
sustain the flood plains of rivers in terms of e-flows,
augmentation of subterranean flows and preservation of other
water bodies. The Tribunal also considered the matter in the
context of Delhi, vide order dated 30.08.2018 in Original
Application No. 496 of 2016, Tribunal on its own Motion Vs.
Gout. of NCT of Delhi & Ors., and appointed a Committee
headed by the former Judge of Delhi High Court to oversee the
steps for conservation of ground water in Delhi. We also note
the guidelines for National Lake Conservation Plan prepared
by MoEF&CC in May 2008 as well as National Plan for
Conservation of Aquatic Ecosystem (NPCA) prepared by
MoEF&CC in November, 2016. Irrespective of the subject
being covered by a particular State statute, the protection of
water bodies is an essential need for protection of
environment as held in Hinch Lal Tiwari (Supra). Such
requirement is covered by the ‘Precautionary’ principle as well
as the ‘Sustainable Development’ principle which are required
to be enforced by this Tribunal under Section 20 of the NGT
Act, 2010. The HPWWMA Act, 2018 covers only ponds having
area of more than 0.5 acres. Thus ponds of lesser area have
been left out of regulation under the said Act. This aspect
needs to be addressed to the extent the same remains un-
addressed not only in Haryana but throughout India to the
extent the existing statutory framework or guidelines do not
cover comprehensively the subject of restoration of all the
water bodies. The definition of water body in the Haryana Act
is as follows:

O




I'E

12.

13.

14,

“the ‘pond’ means a tank or lake or any other
inland water body having an area of 0.5 acre or
more, whether it contains water or not, and
mentioned n revenue records as talab, johar, tank
or by any other name and includes green belt and
the peripheral catchments areas, main feeder inlet
and other inlets, bunds, weirs, sluices etc but does
not include wet lands as notified by the
Government from time to time.”

The above definition shows that only ponds of area of more
than 0.5 acres are sought to be restored under the statutory
provisions of the said Act. While in terms of the orders of the
Hon’ble Supreme Court in Hinch Lal Tiwari (Supra) even
ponds of lesser area will be covered for being protected and
restored. This is also imperative in terms of the concern raised
in the order of Hon’ble Supreme Court dated 11.07.2018 in
W.P.C Nos. 4677/ 1985, M.C. Mehta vs. Union of India &Ors.
for conservation of ground water. If all water bodies including
ponds of lesser area than 0.5 acre are not covered, this will
affect the environment including recharge of ground water,
harnessing of rain water, prevention of soil erosion and
maintaining the micro climate. We may, however, clarify that
focus may be on ponds, ete. recorded in the revenue record.

We may note that there are 351 polluted river stretches in
India identified as such by the CPCB which need remediation.
The matter is being considered by this Tribunal in Original
Application No.673/2018, News item published in "The
Hindu’authored by Shri Jacob Koshy titled “More rwer
stretches are now eritically polluted : CPCB. In O.A. No.
148/2016, Mahesh Chandra Saxena Vs. South Delhi
Municipal Corporation &Ors., vide order dated10.05.2019, it
was observed that reuse of treated sewage water as well as
restoration of water bodies are connected to ground water
conservation, which in turn is connected to remedying the
pollution of polluted river stretches.

Thus to give effect to ‘Precautionary’ principle and
‘Sustainable Development’ principle, we direct all the States
and UTs to review the existing framework of restoration all the
water bodies by preparing an appropriate action plan. Such
action plans may be prepared within three months and a
report furnished to the CPCB. The CPCB may examine all such
plans and furnish its comments to this Tribunal within two
months thereafter. The Chief Secretaries of all the States/UTs
in the course of undertaking monitoring exercise in pursuance
of the order of this Tribunal in O.A No. 606/2018, Compliance
of MSW Rules, 2016, may also include restoration of water
bodies as one of the items as the same is also incidental to
waste management which are covered by orders in O.A No.
606/ 2018, Compliance of MSW Rules, 2016.

The CPCE may prepare and place on its website guidelines in
the matter of restoration of water bodies in the light of above
order within one month.”

w




plans.

3. In pursuance of the above, the learned counsel for the CPCB has
handed over a status report during the course of hearing to the
effect that indicative guidelines for restoration of water bodies have
been uploaded on the website of the CPCB on 18.06.2019 but most
the States have net submitted their action plans. Out of 435
locations monitored, 357 locations were not complying with the
primary water quality criteria for bathing. CPCB constituted an
expert committee vide order dated 28.08.2019 wunder the
Chairmanship of MS, CPCB comprising, representatives of
MoEF&CC, MoJS, MoHUA, NIT Delhi, officials of CPCB and DH-
WQM-I as member convener. First meeting of the expert Committec
was held on 16.09.2019. The Tribunal has suggested following
actions:

S.No. | Activity proposed Organization Responsible
1. Identification and Geo-Tagging | NRSA, State Space Application Centre
of Ponds or Lakes in the and Concerned State Departments
Country
"5 [ Assessment of Water Quality of | Through Laboratories approved under
Ponds or lakes. E(P) Act, 1986 by the Concerned State
Department/ ULBs/ State Environment
Dept./SPCB/PCC.
3 Prioritization of Ponds or Lakes | State Environment Dept./ SPCB/ PEC.
for restoration in consultation
with the respective SPCB.
[ | Preparation and submission of | State Environment Dept./ SPCB/PCC.
action plans for restoration of
| prioritized Ponds or Lakes to
CPCB for random scrutiny of
proposed action plans.
g Execution of approved action State Environment Dept./ SPCB/ PCC

under the overall supervision of
Principal Secretary, Environment
Department.

The CPCB conducted a workshop on the subject on

30.01.2020.

)
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Learned counsel for the CPCB states that further progress in the
matter is being monitored and a status report will be filed before
the next date. It is stated that only 14 States/UTs have furnished
information which is not complete while 22 States/UTs have not

furnished any information.

Having regard to the significance of the issue and unsatisfactory
response of the States as shown above, we direct that the
information may be furnished by all the States/UTs by March 31,
2020 positively to the CPCB failing which the States will be liable
to pay compensation at the rate of Rs. 1 lakh per month till
information is furnished. Payment of compensation will be the
responsibility of the Chiel Secretaries of the respective States/UTs.
Since we are informed that plans for restoration furnished by some
of the States run even upto ten years, we direct that the action
plans should provide for commencement of the work by
01.04.2020 and conclusion by 31.03.2021. The CPCB will be at
liberty to issue appropriate directions to all the States/UTs by for
compliance. The Ministry of Jal Shakt is also at liberty to take

further remedial action in the matter.

A copy of this order be sent to the CPCB and Chief Secretaries of
all the States/UTs and Ministry of Jal Shakti by email for

compliance.

List for further consideration on 27.05.2020.

Adarsh Kumar Goel, CP
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Dr.Nagin Nanda, EM

Siddhanta Das, EM
February 25, 2020
M.A. No. 26/2019 in
Original Application No. 325/2015
{I.A. No. 700/2019)
M.A, No. 252/2019
AK
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By speed post/IE-mail

iy - 325/2020 ~WOM- .03.202
F.No. A-1401 1/325/2020 ~WQM-1 123\:}__ L'?;S’gf-‘\ 06.03.2020

To
I. PS 10 Chief Secretary,
State Govt. /UT Administration
7. The Member Secretary,
SPCBs/PCCs
Sub: Hon'ble NGT (PB) New Delbi order dated 25.02.2020 in O.A. No. 325/2015 in the matter of
Lt. Col Sarvadaman Singh Oberoi Vs Union of India & Ors.
Sir/Madam,
This has reference to Hon'ble NGT order dated 25.02.2020 passed in O.A. No. 325/20150n the

captioned subject. Para S of aforesaid order is reproduced as below: -

“We direct that all the information may be furnished by all the States/ UTs by March 3172020
positively (o CPCB faiting which the States! UTs will be liable 1o pay compenmn’uﬁ at the rate of
Rs. 1 lakh per month il information is furnished. Payment of compensation will be the

responsibility of the Chief Secretaries of the respective State/UTs "

In view of above, it is requested to kindly arrange to submit the relevant information as per in the format
enclosed (Aanexure-1) preferably on or before 31.03.2020 to enable CPCB to compile the information
and apprise Hon'ble NGT accordingly.

Yours faithfully,

RS

Annesuec-i

3]

(A.Sudhakar)
DH, WQM-I i
Enel: As above v
Copy to: -
. PSto Secretary, Ministry of Jal : Faor Enformation, pleése
Shakti e
7. PSwoMS : For information, please
3. DH (Law).CPCB : For information, please
R % . N
) —
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FORMAT FOR SUBMISSION OF INFORMATION ON PROPOSED ACTION PLANS FOR
SHESTORATION OF POLLUTED WATER BODIES (LAKES AND PONDS)™ IN COMPLIANCE TO
HON'BLE NGT ORDERS DATED 10.5.2019& 25.02.2020 IN O.A. NQ. 325/2015

—— =

S, Content ‘
|
Nu | ‘
— 4 S — -
| Nae ol the State/U :
) Conitiel I}\‘;'l'.l]“!h ! . T TName oF the | Name n.l" the  Contaet ‘ Mabile Nu. F.oail |
. | oSttt Nerdal Offieer Lel Yo |
{Depariment=-wise) Department | | ) . 1
. 211217 e — : e ! 1
| | | | | ‘
| i | |
| |‘ B ; _I = ! _j |
|| | |
‘ R M S 5 ; !
7 Litormation on water bodies [ 1 Tape ol ll-il1l| N (Jllll(‘l'\hip‘ af |lll‘lll‘E|'ll'li | .\‘l:nvm ()'n-uuiuAu Rl.“_\llll':ll'iul'l ol \\‘;m'r
3 rs & | ‘ | Water ol Water | Waler Budies (ludicate | Bodies  with  Finaoeinl - Support  Trom |
SUCH LS l,lil\L‘hL‘L’l’UlldS Bods Bodies Now ol Water Bodics) | NROCDATaJSwith own o resources ol the
‘ tdemified } | Smare/t T
\ e o — |
| | Government | Privale) Vol Nao of | Towd No. | Total Nooor ||
| " Tndividual | Water Bodies  of Water | Water Bodies
| | ‘ l ‘ Seleeted Tor Budies | presently
I Restaration | restored | ander i
| sular I restorition
I B S S =i =2 Te
‘ Lakes | .‘ I
i
| MRS WG| e | T SN T [ e e )
i ’ Pands ‘ ’
5 . = Vi
3 Whether water bodies  are E ‘ Yes No
veo-tugged  provided  with |
Unigue Idenutication | |
Nuimber (1IN}
4 ! Major causes of pollution in } 3 | Improper disposal of Sewage /Industrial Etfluent/Waste like Municipal !
identilied sater bodies | | Solid Waste Hazardous Waste/Plastic waste/Construction & Demaolition |
" Waster ¢ PL put v whichever is correct) |
i
5 1 — 5 | e . = T I g |
5 Other Problems Associated ' 7 Silting Weeding/Bneroachments/No - Provision of inflow or outflow |
|
with the Mdentified  Water | control measures’ Poor Embankment/Poor Watershed Management in |
Budies Catchment No Adequate Bulter Zone/Any other) '
|
| | .
{ PL put + whichever is correct)
j
0 Woater l\’lil[”l\ (.AUIHPIiLlHL,'U | l Trhype ol N ol T N el Water Nawol Water Bidies complying to 1]
&, . Id Tt Tiles |1 Veater aentificd  Quality ) o o I, S I
Status ol Identified  lakes. ! bt Lo | Nonitoring | Frimary [ Drinking Water | Water uu;nTJ
and ponds in the State 171 | bodies | Stations Water Quality | Quality Criteria | Criteria for
Criteria Tor  afier Agriculture | |
C Bathing Consentional Iishing’ Any ||
: ‘ | Frestment ather eriteria |
[
ithis - T e i
F | | Pands | LT R R ‘ i - —
1 ‘ 1 1
{ SRR SRR g ‘, jl | | iJ
7 Proposed Water Body-wise | 1| I
| . 5 . | . .
P Action Pluns  tor restoration ‘ (PL attach water body-wise details as per Annexure-1) ‘
c ol prioritised  water  bodies ‘ \ .
with timelines and ! |
Chmplementing agencics ‘ ‘
5 A other relevant | T ——

| information

Date:Signature of the Designated Officer with Date and Seal




et

g

Y
11
12

14

Focation details of the Water Body (Address with GPS

focation)

Dictails ot Area and Dimensions of the Water Bada

23

Annexure-1

(PL Provide Following Details Water Body-Wise)

j\cl'lndl

Water Depth ¢in m) (During monsoon and non-monsoun

Chwnership ol the water body

Vlocated Unique Identification Number (11N

Ihetatls  om

population and no. ol industries o the surrounding area
industrial estates in the catchment of pond or lake)
*Details o inflos outflow . evaporation, Hoading [requency.
magnitude of fow into the water body

Flabitat  ¢Surroundinge

eis osins with g

Major Plant and Animal communities present in the water |

body

Destgnated Use of Pond or Lake Drinking lrrigation/Aqua ;
Cubtare Tourisme Protected Bio-diversity

Najor Drains Hlil[.&j’lrl_il_I_!_‘rl Water Body el - o
| PhusicalconditionofthewalerBody  fa] " T T
Water Quality o Water Body < (waret pllL Temperature. Turbidin: BOD. COD. |

St of Industria

DO. Salinity: Dissolved  Gases: Dissolved or |
Suspended Nutrients: Dissalved Organic Carbon:
Conductivity,  Heavy  Metals  and
Colitorm)

Faccal

Proposed Action Plans with action=sise implementing agency . estimated cost and timelines for completion

SLittls ol
Muanagement
tatchiment arca

DT Manageinen

i the Catchment arca

Waste Management

e the  Catehment

e ol water body

Additional

MMeasures
CPLindicate action-
wise implementing
i estimated
and the
tintelines
cotipletion)

for

Fotal - sewage | bxisting ‘ Gap in Proposed | Proposed Implementing
mflow o Sewape | sewage No. of | Sew age Agency,
the water - Treatment | wreatment © Treatment | Treatment | Estimated Cost
by Capacity G MEDY T Faciliies | Capacit and Time tines
Ctin MDY Ui MLD) | ) ! L MLD) | for completion
o SRV, P ORI S| R
: [otal I Existing ! Gap in | Proposed | Proposed Implementing B
Industrial Industrial Industrial | No, of | Treatment | Agency.
CEMuent L Tuent - EfMuent Treatment Capacity Lstimated
Inflowinwe - Treatment | Treatment | Facilities (i MED) | Cost and |
the Capacity L (in ML) {lime Tines for
waterbody (both i completion \
F(in ML) captive and | i J
[ ClTs) | |
! | tin MLD) I S N W
= 1 ! ||
Iype of Quantinn - of | No. of | Gap in | Proposed | Implementin | ‘
waste Waste Treatment and 1+ Treatment No. af | o Agency.
I Generation disposal and Facilities | Estinted
in the | Facilities and | Disposal of | and their | Cost el
| catchment Capacity Wastein the  (inTPD) | Fime  lines
arei in the | catchment lor
‘ (TR | catchment area completion
[ B carea(in TPy | (in TPD)
MSW ‘ B ‘ T
HW | | § I L
BMW | I '
C&b R
Plastic L I el e

& D of Sewage/Industrial etuent [rom drains o the nearby treatment or

upcoming facilities: Restoration of natural drains: Silt control measures in
natural - drains contributing o inflow: Inflow and  outflow Hood control
provisions (with sluice gates as well as constructed wetlands on w's )
Strengthening of Farthen embanknient surrounding the pond or lake with
stone revetment o piching): In-situ measures (like desilting. de-weeding.
surtiee acration. floating adoption of biological weatment options): Bulfer |
Zone and Development ol Bio-diversity Park: Recreational Provision. Training
and Awareness Programme: Public Participation lor Cleaning of surroundings. |
_uny otheractions ) |

. Ty
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CENTRAL POLLUTION CONTROL:BOARD - 3(_7;
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

_ Reminder-1

By E-Mail
F.Na.A-14014/5/2020/(0A-325)/WQN-I/ May 06, 2020

To

The Membser Secretary,
IPCCs (Andhra Pradesh, A & N lslands, Arunachal Pradesh, Assam, Bihar,

Chhattisgarh, Chandigarh, Daman & Diu, Delhi, Goa, Gujarat, Haryana, Jammu & Kashmir,
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Manipur, Meghalaya, Mizoram, Nagaland,
Odisha, Puducherry, Punjab, Rajasthan, Sikkim, Tamil Nadu, Telangana, Uttar Pradesh,
Uttarakhand, West Bengal)

Sub: Submission of information as per the format circulated by GPCB for ensuring
compliance to Hon’ble NGT (PB) New Delhi Order dated 25.02.2020 passed in
0.A No 325/2015 in the matter of LT. Gol. Sarvadaman Singh Oberoi Vs Union of
India & Ors.

Madam/ Sir,

Kindly refer to CPCB letter dated 06.03.2020 vide which CPCB requested your State Pollution
Control Board (SPCB)/Pollution Control Commitlee (PCC) for submission of information
pertaining to action plan restoration of water bodies as per the circulated format on or before
31.03.2020. Desired Information is awaited from your State/UT. Copy of the CPCB letter dated
06.03.2020 and Hon'ble NGT order dated 25.02.2020 passed in OA No. 325 of 2015 are
enclosed herewith for ready reference. g

In view of the above, | am directed to request your SPCB/PCC for ensuring submission of
desired information by your SPCB/PCC or by the concerned State Department/UT
Administration in light of the circulated format preferably by 18.05.2020 to CPCB to collate and
compile the information and enable to apprise Hon’ble NGT accordingly in the next date of
hearing scheduled on 27.05.2020 on the mater. |

Yours faithfully,

(J.Chandra Babu) -
Sc 'E’ & lic, WQM-1 Div.

Copy to:
i PS to Chief Secretary, - For information and with a
State Governments/ UT Administrations request to direct the concerned
(List as above) g ‘ authorities
2 PS to MS ' . For kind information of ‘MS’,

please

| g

(J.Chandra Babu)

‘ofider e’ gal I T, faeeft-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

STYTTRI/TAl « A240002N0 D92NRT0YD ﬁHﬁlé’Jl\A.’nhcirp + waanar ench nie in
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Regarding Identification and Restoration of Ponds

Schcmc-MGNREGA

Completed Since
Inception (till 15.09.2020)

Work Catezofy |
Work Category

Ponds 240649

Scanned with CamScanner



Qranned hu CamSQeranner




Qranned hy (MamSranner
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favg— " gHosodlo, e el gIRT 3flovo Wo—325 /2015 wftesc @id
wderd Rig afawm ufa gfas onw gfear 9 a=a & wiRa smew
fasic 01062020 & U B Water Bodies & Yoflad 2g
FRGNER (IR 6 ST & dag |

wEIgY,

Sudad fava o g9 a8 @ &1 ey gam 2 6 wo wshw wRa
sifrawur, A8 fRe) gr1 aflovo Wo—325 /2015 oftede @Her wdewd f¥g
aNERTy g9 g 3ife sftsar g o W aiiRa e fRA1% 01.06.2020, FoRTeHT
T Y forTag 8 -

P 7. Action taken in this regard may be compiled at State level and reports
furnished to the Chief Secretaries of the States by the concerned District Magistrates.
Consolidated report of the State may thereafler be forwarded to the CPCB preferably
by 31.08.2020 and CPCB may cover this aspect also in its meeting.

A copy of this order be sent to CPCB, Chief Secretaries, State PCBs/ PCCs of
all States/UTs for being forwarded to all the District Magistrates and other concerned
Departments and further action in above terms. The District Magistrates may thereupon
forward this order to all the levels of Panchayati Raj in their respective Districts.

10 AfyERer gRT UIRT Iad ARY B AT B uiRed § e wWR W
iAo g9 O Ry fRAE 23.07.2020 @ @fed, wATeRv, @9 Ud WAy
gRads fammT, oo wrad @ siemeran H Ua fIvga wrdven &1 oA faar

T o, R udw & wuvd TSl B OE-w urad WR @ grEiug e
@ e IRl g e frar s wn) gRewr A e dar el
T oM 2q g fRwn-fadet vd aifed yom Sowo wgwur fEmw @ g
fraf¥a qg QIdel www.upecp.in WY IUA &1 f3Y T A | 59 A § ANH
@] A g3 Sa9d dow fATG 23072020 B wRigE & ARAN W A Imavgs By
AP U GE—UHoui0d0-382 / 81—7—2020—23(Re) /2018 Eodlo, TR
30.07.2020 ER1 AR forenralal vd warfia gafdeRal o frfa 52
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INTERVENTIONS UNDER JALSHAKTI ABHIYAN TO
IMPROVE WATER QUALITY IN FOUR PROBLEMATIC
BLOCKS OF DISTRICT MATHURA.

Introduction

Mathura is one of the famous and most anciently habited cities in the North Indian state of Uttar
Pradesh. This city is surrounded by some cities of different states such as castern and north-
castern side is bounded by Aligarh district of Uttar Pradesh and north-western side by Bharatpur
district of Rajasthan whereas north side is bounded by Gurugram district of Haryana and south
side is bounded by Agra district of Uttar Pradesh. [1]

According to the Census 2011-2020 data, the district of Mathura has population of 25.47 lacs,
out of which 70.32% lives in rural areca while 29.68% in urban area.[2] According to the
Ministry of Micro, Small and Medium Enterprises, the district lies between the latitudes
77°17" and 78°2" and longitudes between 27°14” and 27°58’.[3] There are 10 blocks in Mathura,
namely, Nandgaon, Chhata, Chaumuha, Goverdhan, Mathura, Farah, Raya, Baldev, Naujheel
and Mant.[4] There are 136 villages under the Mant tehsil and 105 villages under Mahavan tehsil
of block Mant that are benefited with Ganga canal. The river Yamuna divides district
physiographically in two parts and blocks Mant, Naujheel, Baldev and Raya are on the one side
of the river. Ganga canal passes from this side and its water is less polluted- compared with
Yamuna. The length of canal is 1309 kms by which 106408 hectare area is irrigated. There are
total 2354 ponds in the district of Mathura out of which 1072 ponds have dug and 784 ponds are
filled. The Raya block consists of total 360 ponds followed by 320 ponds in Baldev, 234 in
Naujheel and 228 in Mant.

Pz

W AT HURA
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The quality of water of river Yamuna that flows from north to south, is deteriorate from Delhi
before coming to Mathura district because of discharge of waste in large amount as the demand
of water is high in agriculture, industrial and many areas due to increasing population. As the
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water of river also affects the quality of ground water which is considered as the main source of
drinking water and also affects the agriculture in Mathura.[5]

The groundwater level in Mathura district had decreased due to excess of salts that were present
in the water resulted in poor irrigation, human health and plant growth.[6]

Water is one of the important substances on earth needed to survive for all living organisms.
Clean water is necessity of human beings as well as animals to live healthy and active. There are
many parameters that define quality of water such as TDS, Calcium and Magnesium etc. TDS
stands for Total dissolved solids, used to describe the inorganic salts and small amount of
organic matter present in solution in water and principal constituents are calcium, magnesium,
sodium and potassium cations and carbonate, hydrogen carbonate, chloride, sulphate and nitrate
anions. The higher the level of TDS, the undesirable water is and also, the extremely low
concentrations are also unacceptable. As the groundwater is one of the major sources of water in
the arid and semi-arid regions, therefore, its quality as well as its distribution is important for the
planning and management but the TDS level is very high (above 2000) in all the blocks of
district Mathura which is not good. The high TDS level causes several diseases such as
diahorrea, cholera, hepatitis, fluorosis and typhoid. The excess of copper, fluoride and nitrate
also causes diseases such as kidney damage, shortness of breath, fluorosis etc. This may result in
high mortality rate. [7]

The average annual rainfall in Mathura has reported 620mm and about 88% rainfall takes place
from June to September. Mathura district is known for its hot dry summer and cold pleasant
winter. The maximum temperature recorded since last few years are 42°C to 45°C whereas
minimum temperature has recorded approximately 7°C to 13°C. The hottest weather can be seen
in the month of May while coldest weather in January and the humidity occurs mostly in July to
August month due to monsoon rainfall. The total irrigated land is 3.11 mha. The soil in district of
Mathura varies from distance to distance and major soil is Dumat, Bhur, Loamy, Bhabra, Slity
and Slandy soil. The productivity of major crops cultivated here are Kharif (Paddy, Bajra, Til,
Arhar, Jawar, Cotton and Maize), Rabi (Wheat, Barley, Mustard, Gram and Pea) and Zaid
(Moong, Urad and vegetables).[8]

Jal Shakti Abhiyan is a collaborative effort of the Central and State Governments to accelerate
progress on water conservation activities in the most water stressed blocks and districts of India.
Under this campaign, the entire Government of India machinery of over 1000 senior Central
Government officers have joined the States to promote focused interventions for water collection
and conservation, including restoration and renovation of traditional water bodies.[9] Mathura is
one of the districts under Jal Shakti Abhiyaan to improve water quality.
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Aims and Objectives

e To improve water quality measured in terms of decreasing TDS.
e To raise level of Water in district Mathura, India.

Research Methodology

The data for the study is primary data that has been collected from Irrigation and Water Resource
Department, Government of Uttar Pradesh for the 10 villages of 4 blocks (Raya, Farah, Naujheel
and Baldev) of district Mathura. The descriptive analysis of TDS level as well as underground
water level at three different time points has been used to understand the behavior of the data.
We have used quantitative research methods, non parameteric test such as Friedman test which is
used to find the differences in the reduction in TDS and depth of underground water level
between May 2019, January 2020 and August 2020 respectively where our null hypothesis is that
there 1s no difference between the TDS in water from May 2019, January 2020 and August 2020
respectively and there is no difference between the depth of underground water from May 2019,
January 2020 and August 2020 respectively.

Results

The simple mechanical interventions like digging ponds and drains can raise our readiness to tap
water which increases ground water level which increases ground water level and decreases TDS
and hence apart from big, expensive projects, we can scale up simple observations. Here, we
performed some statistical tests to explore the improvement occurred between May 2019,
January 2020 and August 2020 in TDS decrement as well as depth of underground water level
in blocks of Mathura district.

Table 1: Description of ponds that can be filled from Ganga Canal/Yamuna River

Total . Number of remaining ponds that needs to
Development Number of Partially
Number of - . be filled
Block Name Pond filled pond in present
unes By Pumpset By Drain Total

Naujheel 200 12 10 15 25
Mant 246 119 21 21 42
Raya 296 47 5 3 6
Baldev 324 80 26 4 30

Total 1066 258 60 43 103
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There are total 1066 ponds in the four blocks that can be benefitted by Ganga Canal, 324 in
Baldev, 296 in Raya, 246 in Mant and 200 in Naujheel block. Out of which partially filled ponds



in present are 80, 47, 119 and 12 in the blocks Baldev, Raya, Mant and Naujheel respectively.
There are some blocks that need to be filled by pumpset or by drain in these four blocks. So,
there are total 103 ponds that need to fill out of which 60 by pumpset and 43 by drain.

Table 2: Descriptive Analysis of Groundwater Level and TDS Level at three time points

11?7/

Parameters Time Period Mean (n=10) SD (n=10)
19-May 17.9 8.79
Groundwater Level 20-Jan 17.19 8.69
20-Aug 17.01 8.71
19-May 2710 515.21
TDS Level 20-Jan 2627 520.83
20-Aug 2536 511.93

Table 2 represents descriptive analysis, that is, mean and standard deviation of parameters
Groundwater level and TDS level in water at three different time points (May-2019, January-2020 and
August-2020) of 10 villages of Mathura district, Uttar Pradesh. From the tablel, it is clear that the
groundwater level is highest in January-2020 as compared to May-2019 and August-2020 whereas the
TDS level is decreasing continuously.

Table 3: Differences in means of parameters between May 2019, January 2020 and August 2020

Parameters Mean * SE (n=10) p-value
May-19 17.9+2.78
Groundwater Level Jan-20 1719+ 2.75 <0.001
Aug-20 17.01 £ 2.75
May-19 2710 + 162.93
TDS in Water Jan-20 2627 + 164.7 <0.001
Aug-20 2536 +161.89

Table 3 shows the significance difference between the groundwater level as well as TDS level in water at
three time points in villages of Mathura district, Uttar Pradesh. The Friedman test is used to compare
the data at different time points. Since p-value is less than the significance level (0.05), therefore, we
will reject the null hypothesis which means that there is a significant difference in ground water level as
well as in TDS level.

Conclusion

The study concluded that the underground water level has come up and TDS also results in
reduction in August 2020 as compared to January 2020 followed by May 2019 in all the blocks
of Mathura, Uttar Pradesh, which shows positive changes towards the healthcare of human
being, animals and plants cultivation etc. As there are four big pumps in district and pump sets in
villages so by utilizing these resources available, we can further move with this proposed plan.
Jal Shakti Abhiyaan was initiated by the collaboration of state and central government to
promote water focused interventions for water collection and conservation, including restoration
and renovation of tradition water bodies so that water quality can be improved.
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Meeting No. 31
MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW NGT HELD
ON 25.06.2020 AT 11-00 A.M (ORGANISED WITH THE HELP OF NIC)
THROUGH VIDEO-CONFERENCING

* %k %

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member

Other dignitaries present:
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Shri Anurag Srivastava, Principal Secretary, Jal Shakti

Shri Anurag Yadav, Secretary, Urban Development,

Shri K Ravindra Naik, Representative of Department of Rural Development
Shri Mohd Mushtag Ahmad, Special Secretary, Irrigation

Shri Zuher-bin Saghir, Special Secretary, Minor Irrigation

Shri B.N.Singh, Special Secretary, Board of Revenue/Ex District Magistrate, Noida
Shri Nitin Gaur, CDO, Mathura

Dr DK Soni, Scientist ‘D" CPCB

Shri SK Mishra, SEE, UPPCB

Shri Mahim Kumar, Consultant, SBMG

Director, CGWB NR Lucknow

Director, GWD, UP

Meeting was held as scheduled.

The Oversight Committee today reviewed the progress in OA No. 325/2015 in re: Lt

Col Sarvadaman Singh Oberoi vs Union of India and others in the light of the NGT order

dated 01.06.2020. Before going into the pointwise details, we must go into the background

of the case.

An application was filed before Hon NGT by Lt Col Sarvadaman Singh Oberoi on

24.8.2015 for protection and restoration of water bodies in the State of Haryana. Hon NGT

vide its order dated 20.07.2018 directed that all such water bodies in the State of Haryana

be identified, assigned Unique Identification (UID) number and thereafter restoration work

should be carried out in all these water bodies. The Government of Haryana vide its status

report submitted before the Hon’ble NGT on 25.04.2019, mentioned that they have created
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Haryana Pond and Waste Water Management Authority (HPWWMA) under a State Act
called the HPWWMA Act, 2018 for development and protection of ponds and matters
connected therewith. The Authority is to undertake survey and take steps for restoration of
water bodies. They have posted District Pond Management Officers (DPMOs) for each
district. Data of ponds is being regularly updated on Pond Data Management System
(PDMS). Ponds are being connected by the Irrigation Department through canal network.
Hon NGT vide its order dated 10.05.2019 noted that the physical progress on ground by the
Government of Haryana in this regard is negligible. 20% of the water bodies are at risk due
to discharge of untreated sewage, industrial effluents or waste water, and therefore, there
is need for preventing dumping of municipal solid waste (MSW) and effluents in these water
bodies. Hon NGT in its order indicated the steps for restoration of these water bodies,
which include treatment plans for the catchment area, development of green belt,
development of bio-diversity parks around the water bodies, cleaning up of the debris and
demarcation by the Revenue Department of all these water bodies with Geo-referenced UID
and development of action plan for restoration and protection of all these water bodies.
Hon NGT mentioned that conservation of ground water is an important component in this

entire strategy.

Referring to the instructions vide their order dated 07.05.2019 in OA No. 176/2015
in re: Shailesh Singh Vs. Hotel Holiday Regency, Moradabad & Ors, Hon NGT reiterated that
there should be a policy for conservation of groundwater, institutional mechanism for
surveillance and monitoring to enhance access to ground water for drinking purposes in OCS
areas. Appropriate replenishment practices be followed, flood plains should be sustained,
subterranean flows should be augmented and water bodies need to be preserved.

Citing their order dated 10.05.2019 in OA No. 148/2016, Mahesh Chandra Saxena
Vs. South Delhi Municipal Corporation & Ors as also in OA 673/2018, News item published
in “The Hindu” authored by Shri Jacob Koshy titled “More river stretches are now critically
polluted : CPCB” , Hon NGT emphasized reuse of treated sewage water. NGT decided to

extend this arrangement to other States also. Accordingly, NGT vide its aforesaid order

2
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directed all States to review the existing framework of restoration of water bodies by
preparing action plans. The report had to be furnished to the CPCB within three months.
Chief Secretaries were made responsible for ensuring action and sending action plans.

CPCB issued indicative guidelines for restoration of water bodies on 18.06.2019
and posted them on its website.

Hon’ble NGT vide order dated 25.02.2020 noticed that despite the fact that CPCB
guidelines had been issued on 18.06.2019, yet action plans had not been submitted till
25™ January, 2020. Hon NGT suggested the following action to be taken by the State
Governments:

1 Geo-tagging of all water bodies to be done by Remote Sensing Application Centre
2 Assessment of water quality (SPCB/Environment).

3. Prioritization of water bodies to be taken up for restoration (SPCB/Environment).
4 Action plans (SPCB/Environment).

5. Execution (SPCB/Environment).

Hon’ble NGT directed that the action plans may be submitted to Central Pollution
Board by 31.03.2020 failing which the State would have to pay a compensation of Rs. 1 lac
per month. Chief Secretary was responsible for ensuring above action. The action was
directed to commence from 01.04.2020 and conclude by 31.03.2021.

A detailed format had been prepared by the Central Pollution Control Board for
the action plan which, inter alia, had the following steps:

1 Number of identified water bodies

2 Location details

3 Water quality status

4, Compliance status with respect to designated value
5 Identified water bodies

6 Prioritization

7 Detailed action plans

Due to COVID-19 on the request of the State, Hon’ble NGT had revised the time
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line up to 31.07.2020. Hon’ble NGT had directed the State should also follow rainwater
harvesting, harvesting surplus water during excessive rains from catchment area, enhance
the capacity of existing ponds, set-up additional bodies through MGNREGA. This activity
should be co-ordinated by the District Magistrates in the Districts who should take up at
least one pond per village. This activity should be incorporated in the District Environment
Plan/Water Shed Plan and should be regularly monitored by the District Magistrates. The

consolidated report by Chief Secretary should be sent to the Central Pollution Control

Board (CPCB) by 31.08.2020.

decisions taken by the Committee in the matter are detailed hereinunder:

S.No.

Issues

Current Status and decision

Referring to the instructions vide
their order dated 07.05.2018 in OA
No. 176/2015 in re: Shailesh Singh
Vs.  Hotel  Holiday  Regency,
Moradabad & Ors, NGT
reiterated that there should be a
policy
groundwater,

Hon
for  conservation of

institutional
mechanism for surveillance and
monitoring to enhance access to
ground water for drinking purposes
in 0OCS Appropriate
replenishment be
followed, flood plains should be
flows

areas.
practices
sustained,  subterranean
should be augmented and water
bodies need to be preserved.

Citing  their  order  dated
10.05.2019 in OA No. 148/2016,
Mahesh Chandra Saxena Vs.

The Committee sensitized the
representatives from various departments
regarding the gravity of the situation and
asked them to submit response to the
CPCB as per the by
31.07.2020. In case of non-compliance,
Hon’ble NGT has ordered that the State
shall be liable to pay Rs. 1 lakh/month till

information is submitted.

timeline i.e.

The Committee directed the concerned
departments to formulate and implement
the action plan of water bodies as per
CBCB format within the timeline.
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South Delhi Municipal
Corporation & Ors as also in OA
673/2018, News item published
in “The Hindu”authored by Shri
Jacob Koshy titled “More river
stretches are now critically
polluted : CPCB, Hon NGT
emphasized reuse of treated
sewage water. Accordingly, NGT
vide its aforesaid order directed
all States to review the existing
framework of restoration of
water bodies by preparing action
plans. The report had to be
furnished to the CPCB within
three months. Chief Secretaries
were made responsible for
ensuring action and sending
action plans.

CPCB issued indicative guidelines
for restoration of water bodies
on 18.06.2019 and posted them
on its website.

Hon NGT vide order dated
25.02.2020 noticed that despite
the fact that CPCB guidelines had
been issued on 18.06.2019, yet
action plan had not been
submitted till 25" January, 2020.
Hon NGT suggested the following
action to be taken by the State
Governments:

1 Geo tagging of all water
bodies to he done (Remote
Sensing Department).

2. Assessment  of  water

Lo



quality (SPCB/Environment).

3. Prioritization of water
bodies to be taken up for
restoration (SPCB/Environment).

4, Action plans
(SPCB/Environment).
5. Execution (spcB/

Environment).

Hon’ble NGT directed that the
action plans may be submitted to
Central Pollution Board be given
by 31.03.2020 failing which the
State would have to pay a
compensation of Rs. 1 lac per
month. Chief Secretary was
responsible for ensuring above
action. The action was directed
to commence from 01.04.2020
and conclude by 31.03.2021.

A detailed format had been
prepared by the CPCB for the
action plan which, inter alia, had
the following steps:-

1. Number of identified
water bodies.

2 Location details

3. Water quality status

4, Compliance status with
respect designated value

5. Identified water bodies

6. Prioritization

e Detailed action plans

Identification and geo tagging of
ponds

Rural Development Commissioner, Shri
Ravindra Naik informed the Committee
that identification of ponds is being done
and restoration/rejuvenation work is in

</



process.

Representative of the UPPCB informed
that the Department of Environment has
sent the format of CPCB to all the
concerned Departments and asked them
to furnish information as per format.
Representative of the Department of
Forest informed that a list of all the
wetlands (under its authority) with geo-
reference has been prepared. The
Committee noted that such a list is to be
provided and steps are to be taken to
assign a unique ID to every water body.

Steps for restoration of water
bodies

The representatives from Minor Irrigation
Dept. and Rural Development, Panchayati
Raj informed that continuous steps are
being taken up for identification and
restoration of ponds. New ponds are also
being dug up.

The Committee directed to provide a
complete list of all the ponds which have
been restored and/or are planned to be
restored in future.

The Committee directed Rural
Development Commissioner Shri Naik to
consolidate data regarding number of
ponds from Minor Irrigation and Irrigation
Department and submit the same
alongwith report to the Committee at the
earliest.

Best practices and Action Plans for
rejuvenation and restoration of
water bodies

Shri Nitin Gaur, CDO Mathura shared the
experiment being done in  Mathura
regarding use of flood water to fill the
ponds with water. He informed that under
Jal Shakti Abhiyaan and Jal Sanrakshan
Karyakram, they have identified 1062
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ponds since last year wherein there were
no encroachments. 784 ponds have been
dug last year and 284 this year. With the
help of underground pipes, they have
channelized rain/flood water to fill up the
dry ponds. This has resulted in substantial
improvement in groundwater levels and
has also enhanced the water quality. A
copy of his write up is enclosed with these
minutes.

Another success story was shared by Shri
B.N. Singh, Ex District Magistrate, Noida
regarding rejuvenation and restoration of
ponds in district Gautam Buddha Nagar,
Uttar Pradesh with the help of private
sector. He informed that a Public-Private
Partnership initiative was started by him
last year wherein the district
administration joined hands with reputed
companies and ponds were given for 5 to
10 years on lease/licence for heavy
plantation in catchment areas, which was
done by the private companies. To avoid
any misuse, a specific condition was laid
down that no private company would have
any lien or right on issuance of lease or
licence to it. He further informed that
under this initiative, 51 new ponds have so
far been dug up and more than 1000
ponds de-silted.  Private companies, in
need of mud were permitted to dig out
and deepen the depth of ponds by
removing silt from their beds.

Shri Singh stated that the scheme would
be a success with the co-operation of State
and private sector. He emphasized that
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the scheme requires strict vigil by the
authorities concerned for desired results.
Shri Singh was asked to provide complete
details of the initiatives taken in respect of
aforesaid scheme by him.

On behalf of UPPCB, it has been submitted
that Action Plans are being prepared by all
the districts and will be sent to CPCB
before the deadline. The Committee
directed that all departments must
formulate and implement the action plan
as soon as possible.

5. Report as per CPCB format to be
submitted

The Committee sensitized the
representatives from various departments
regarding the gravity of the situation and
asked them to submit response to the
CPCB as per the timeline ie. by
31.07.2020. In case of non-compliance,
Hon’ble NGT has ordered that the State
shall be liable to pay Rs. 1 lakh/month till
information is submitted.

Sd/-
(Dr Anup Chandra Pandey)
Member, Oversight Committee

June 25, 2020

Sd/-
(Justice SVS Rathore)

Chairman, Oversight Committee

Please visit our website: oscngt.upsdc.gov.in for more information.
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MoU Signing with Greater Noida Industrial
Development Authority & District

Administration, GBN | December 16, 2019

rom L-R | Santanu Basu, Manager- Green Spaces, HCL Foundation,
Mr Prem Parivartan, Founder, Give Me Trees Trust, Ms. Nidhi
Pundhir, Director, HCL Foundation, Mr. B. N. Singh (1AS), DM,
Gautam Buddh Nagar, Mr. Narendra Bhooshan, CEO, GNIDA, Mr.
Deep Chandra, ACEO, GNIDA and Hitesh Jalgaonkar, Associate
Manager, HCL Foundation.
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This Momoranduwm of Undarstanding CMOUY is made on thiz day of 16" Decamber, 2018,

Aanongst
Dislrict Administrafion, Gautam Buddly Nagar, thraugh Shee -
o Y g ey A chaey having s offices al
Rrae sy g . Gautam Buddh Nagar, Uttar Pradash (hereinaflor refarred to
as "Dlstrict Administration”) of thoe First Part
AN

HCL Foundation, o rogistorod public charliable trust, having its rogistered office st 806, Siddnartha a6
Mestwt | Tmues, Newe el § 10018 aotisg Uaough ds Directar-t 100 | cunidation, (Leramellon cotunnod o
as “HCL Foundation™ which oxprossion sholl include 1Us susccssors and ascigne) of tho socond Part,
AMND
Graater Noida Industrial Development Authonly. an authority duly incorporatad and validly existing
under the provisions of the Compsnlas Act, 1856 and hawving ils registered office at Plet No. 01,
Knowladge Park-02, Greater Noida, Gautam Bucddh Nagar, Utar Pradesn 201308 {(hemminaitar
raferrad 1o as TGNIEAY winch expression or term shall, unless excluded by or reapugnant o the context
or meaning hoereof, be deemad to Inciude s legal halrs, execulors, SUCCessors, tergal reprasentathves

and parmittad assigns). the Canfinmuang Darty

Wharsas, the HOL Foundation nas basn astablished o implemant Lhe Corporate Sociol Responsibility

- CSH2 initiatives of the HCL group of companias,

And whsrsas, HOL Foundation has exprassed interest in aollaborating with the District Administration.
for mass aff; on ard raimaater hamosting activitles in Gauwtam Buddh Nagar, Ullar Pradesh 1o

support e Prime Minister's Call for mass. afforestation and water consarvalion.

And whereas ... . cermr e e oL hereinafter known as . ) has allotled a land approximately

FHO2L) L pere ta GNIDA on eeso. (hereinafior hnown as the “said land"}

And whereas, tho Cietrict Administration and SNIDA have agreed 1o assign the said land o HCL
Futtslallon fur afforsslallon and e Bistriol Admdristralion, have oiso sgiee o work i cosperation
wilt) FICL Fourndalion ir seco danu switi sl sppicalic laws, cegulatons and elhes legal sler mdancds.,

District Administration, HOL Foundation and GNIDA shall be correctively referred o as the "Parties”

pet

individualily as a "Party”.

RNOW THEREFORE THIS MOU WITHESSES AS FOLLOWS:
1. Owerall Objective

ety

15

£ S T B Yo K AR1Es BB AR o e m m s o s mmmm = S e M amm mm mm et s

Eoutan Sloddl Maggar, Greotar POl BEuatiml D walop et

ot AT B e, CRm LTy
ser HESL Liclaw Frroggrares tare




Memorandum of Understanding

This Memorandum of Understanding ("MOU'") is made on this day of 2® Aug, 2019 at
NOIDA

By and Between

District Administration, Gautam Budh Nagar, through Sh.Sanjay Mishra, Sub Divisenal
Magistrate (Judicial) . Tehsil- Gautam Budh Nagar’ Officer In charg Honorable Prime
Minister Jal Shakti Yojna on behalf of D M. Gautam Budh Nagar having its office at Tehsil
Gautam Budh Nagar, Uttar Pradesh (hereinafter referred to as "District Administration") of
the First Part

And

Uflex Litmited, a Company registered under the provisions of Companies Act, having its
registered office at 305, 3rd Floor, Bhanot Corner, Pamposh Enclave, Greater Kailash-I, New
Delhi-110048 and corporate office at A-108. Sector-4, Noida — 201 301(UP.) through Sh.
Dinesh Jain (President, Uflex), (hereinafter referred to as “Uflex” which expression shall
unless repugnant to the context and meaning thereof, be deemed to include its successors and
permitted assigns) of the second Part.

WHEREAS Uflex under its CSR Policy also aims at tackling the issue of water availability
and exploring alternate methods to ensure long term water security. The activity of such
promotion of water conservation includes rejuvenation of Ponds (“Objective™);

WHEREAS in the past also, Uflex has accomplished the aforesaid Objective by identifying
at least 9 Ponds in the District of Gautam Buddh Nagar and has successfully ensured Water
Conservation through Rain Water Harvesting.

WHEREAS in pursuance of the aforesaid objective, Uflex has identified 2 more Ponds at
Village Dayantpur, Tehsil Jewar and therefore has approached District Administration to
allow Uflex to undertake the above mentioned activities within a time span of 3 years;

AND WHEREAS, District Administration has agreed to the aforesaid proposal and hence
both the Parties have decided to work in cooperation with each other to achieve the Objective
as per the terms and conditions agreed below.

District Administration and Uflex shall be collectively referred to as the 'Parties’ and
individually as a Party’.
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NOW THEREFORE THIS MOU WITNESSES AS FOLLOWS:

1

Overall Objectives

Through its CSR mandate, Uflex is committed towards overall Socio-Economic
Development and Environment Conservation. In its endeavor to work towards the
environment, Uflex works towards protecting, restoring, and promoting sustainable
use of terrestrial ecosystem along with conservation of naturaltraditional water
bodies.

Under its larger efforts towards combating climate change, Uflex is also committed
towards water conservation including restoring and maintaining traditional water
badies such as ponds.

In order to achieve the aforesaid Objective, Uflex has appointed M/s EKO PRO
Engineers Pvt. Ltd. as Implementing Agency (“Implementing Agency”) who will
carry out all the work required to attain the aforesaid Objective on behalf of Uflex,
including providing free consultation services, technical know-how and assistance to
District Admunistration as and when required by it. The detail of the Implementing

Agency 1s as below:
Name: M's EKO PRO Engineers Pvt. Ltd.

Address: 32/41. South Side G.T Rd. UPSIDC Industrial Area, Bulandshahr
Road Industrial Area, Ghaziabad, Uttar Pradesh 201009

In line with the objectives of water conservation interventions by Government of Uttar
Pradesh and District Administration of Gautam Buddh. Nagar and Uflex's
commitment to promote environmental sustainability, the Parties have broadly
agreed to partner for the following: -

¢ To aid in the installation and periodic upkeep of Rain Water Harvesting system in

the identified area

e Setting up stakeholder engagement digital platforms for monitoring, reporting and
verification for existing water conservation interventions in the district.

 Rejuvenate traditional water bodies'water conservation structures. The legal

ownership on the assigned water bodies remain with District Administration,
Gautam Buddh Nagar. Uflex, under its CSR will only restores and maintains these

17
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Memorandurn of Understanding (MoU)

Between District Administration, Gautarn Buddh Nagar and HCL Foundation under Corporate Sccial
Responsibility {CSR) onby

HCL Foundation —the CSR arm of HCL Technologies, partnering with District Administration, Gautam
Buddh Nagar under HCL Uday Prograrm for rass afforestation and water conservation in Gautam Buddh
Hagar, Uttar Pradesn, as part of its CSR activities

Thiz Non- Financia Memeorandum of Understanding (“MOUY) iz mad= on thiz dzy of 12° Jury 2018,
Between

Rajeev Rai, Sub-Divisional Magistrate (SDM], Dadri, on behalf District Adrninistration, Gautam Budis Nagar
having its offic= at Tehsil Dedri, Gautam Budh Magsr, Uttar Pradesh {nereinafter referred to &5 “District
Administration”} of tne First Part

stered office at 806, Siddhartha 36
Foundstion, (herzinafter referrad o as

n

Mehru Piscs, Maw Delhi 210019 =cting through its Cir
“HCL Foundation” which =xoression shall inc uds its succassors =nd 232 gns) of the secend Part.

mert the Corporste Social Respensibility -

the HCL Foundszion has bean =
of thz HCL group of companies;

VMihere.
Wnere

e HCL Foundation hzs expressed interest in col sborating with tne District Administration,
ies in Gautam Buddh

;stion, U= F

MWzgar, Uttar Pradazh.

and Wnere

zccordance

District
ndwig

NOW THEREFORE THIS MOU WITNESSES AS FOLLOWS:

1. Overall Objective

Through its CSR mzndate, HCL Foundstion iz committed towards oversll sccig-economic develcpment

Enviranment Consarvaticn and ennancement of biodiversity that includes native flora and fauna, is core

to HCL Foundstion's work. It hss been working towards providing sccess to sffordabis, re [ERIEN

wystainsble nnovative modals to combat climats chz

terrestrizl zcosystem zlong with conservation of naturslftraditonal water be

kes, wet lands, natural springs, snd others

|n this effort HCL Foundation has olznted maorz than 31,000 native spacies zaglings in revenus
departmeant ownad 'and in Sorkha willage, under CSR activity [Gautzm Buddn Magar| over past 2 years

with mors than 905 survivsl rate. An ushan farests called “Uday Upvan” na: been developad in Sorkha
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Sactor 115 on ‘and assigned by the District Administrstion n consuftation with the concernsd
Departments. More than 30 native spacies ss Peepal, Pilkhan, Sanyar, Gular, Nzem, Bakzin, lamun,
Guave, Mangoes, Arjun, K3tan), 46333 Mareefall kad have been planted on these sitss. HCL

Eoundsticn is committ=d to scale up this #ffors, in partrershio with District Administration.

Foundation 5 zlso committed towsrds
izs that includas ponds,

iakes and ‘ocal rivers,

In line with the objectives of water consenvation interventions by Government of Uttar Pradesh and
District Administration of Gautam Buddh Magar and “"Harit -the green spaces initiatives by HCL
Foundation” under HCL Uday program, the Parties have agreed to partner for the fallowing: -

v atforms Sor monitering, reporting and verification

*  Zetting up sta<sholder engagement d
fi r conserystion intan

itions in the gistrict.

venate traditional water bodie r conservation structures. The legal ownership on

the assigned waterbody/s remain with District Adrainistration, Gautam Buddh Nagar. HCL

Fourdstion, under its CSR will only rastore and maintain thesa wster bodies as par the

provisions of Mol. District Administration will have 3!l rights to monitor snd a2valuate the

groj=ct progress. HCL Foundation has no intention of daiming any kind of rights on the

assigned waterbody. It is, reviving these waterbodies only for the larger social good,

combating dirmate change as a part of its CSR rnandate.

=d snd in pgartnership with the District

d land/'s remain with District Administration. HCL
Foundstion, under its C3R will only affersst the iznd 35 per the Drovisions of Mol. District
Admimsirstion will have sl rights to monitor =nd evaluate the project progress. HCL
Foundation has no intention of claiming any kind of rights on the assigned land. It is,
developing thess mini forests only for the larger social good, corbating climate change as a
part of its CSR mandate.

¢  Wiass communicstion campsigns for

rexisting wa

s Mass sfforestazion on Government 3

Adminsorstion. The lsgsl right o0 the assi

on water conssrvation,

restation to enhance District’s native

il
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2. Role of District Administration, Gautarn Buddh Magar

*  Co-devsicp digitsl database olstform for monitoring, reporting and verification for
existing water bodies in the district;
»  |dentify traditional water bady/s in reed of rsjuvenation & conszrystion and provide
v parmissicns and approvals to HCL Foundation for carrying sut water cons reation
I ntons; HOL Foundation will however have no legal ownership to the waterbody
assigned by District administration and will utilize the area only for water conservation
interventions. All legal rights remain with District Adrninistration.
»  |dzntify Isndfs. provide ne ry parmizsions ang spprovals to HCL “oundation for mass
restation drives =nd provide the same to HCL Foungstion; HCL Foundation will however
have no legal ownership to the land assigned by District administration and will utilize the area
only for mass affarestation |or envircnment conservation). HCL Foundation, under its CSR will
only afforest the land and hand over the grown up forest back to District Administration at the
closure of this Mol
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Pvt firms to develop dense forest on 92 acres near Jewar

Pﬁmm_wh.p
HODA The district adiministra
tion signed two MoUs with prk

virle compaties 1o develop a
detse forest on 2 82 acre Jand  main
Jewair intersection

plecenear the
wmmmwmm
the Dadr ares, on Wednesday.
District magistrate BN Singh
signed the MoUs with Jaypee
Infiatech Lmited end Haldiram
Education Soclety todevelopthe
forest T landbelongstoJaypee
Infratech, whitch the company

mw

mmﬂmls.mw
i lovelon the forest for tei
years “Mea mcu‘uﬁ"
e 1w vt A5z 52

come together through the dis-
trictadministrationtodevelopa
St Tt

ypue years
while Haldiram his taken the
mpmﬁlbuity «phnmionm

hsmlmanlm!or
plantation, for thebenefitof the
environment," said Sirgh.
Thepermissiontogivelandto
devolupiheforstwas graniedby
the mp upwhmd by NC!-’I'
informed Na lese:

ipron08 8 @
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! hmmlshm(m)dwbaﬂhihmdﬁ“
" mmm SHLHCOSAI it

with RK Constructions, to

ma’ will be devel " d onan
heclare,
“Therearo s pondsinthedis-
trictbutamajority ofthem have
‘been either encroached upati or
tieedto berestored. “We wantto

“Th ultiplelPeompa
niesandother industries stvaed
here, due to which people wil
keep coming and living hore fo:
work. Henge, there willalways i
a ot of pressure on natura

*paving water individually too”
ﬁdmhmmusmk.mer
Canstructions.

The district magistrate also
sald that i3 kmportant to pre-
sorve and develop natural
resources becausemigrationisa
cuntinuousprocessinthedistrict
lapwphrxmnnmrthem

develop the 15 mda. ‘I’hnu mehmlom-k.

tnieasuros in a continuous mar

ner to preserve our naturé

resources,” added Singh,
Inaplantationdrive on Auge

ton lwok place at 1,421 locatin
in the district wherein lakis
peopletookpart. Theadminist
ton had Jnvolved 27 depa
ments, as well as vesidents’ w
Tarvassociations, industriesa
educationalinstifutes.
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SUE MTgETR # UM GGl Wfedas # Teokiogeo HEl
ZRT WOTHOHR0 & IRI o WEHIRIT & A | PR TN
geRer S (Plantation Work)
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ST T 10 (e AT gRT W0TH03MR0 & 3ricl fAgrard!
ST U= W Boldye URIR ¥ 8,500 UEIRIYUT HRE ST 1T
BT g9T Sivlel
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EoSRT HFT ERT HOUHONRO B =i STdX H HRIAT SIT &
gefRIgoT(Plantation) @1 1
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Rl aefd faeell gRT HI0THOIRO & JI=ciid UTH
/ AGATdell H FRIAT ST 8T JETRII0T Hrd
(Plantation Work)
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